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COUNCIL OF STATE.

Wedne^darj  ̂ 26th Febrnarij, 10^6,

The Council met in the Council Chamber of the Council House at Eleven
o f  the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
O rder o f F in a n c ia l Commissioner, P itn jab , dtspensino w v r n  LrcEHOE

Form L-10— S a le  o f  F ore ign  L iquor. '

29. The Honourable Mr . P. N. SAPRU : (a) Has the attention of
Government been drawn to the order of the Financial Commissioner,
Punjab, No. 5923'SR., dated the 22nd December, 192B, dispensing with
Porm L-10 of the licence for the sale of foreign liquor ?

(b) If so (i) Why has the Form of Licence L-10 been retained for the
Delhi Province ?

(ii) What are the reasons for not adopting the procedure of the
<Jovernment of the Punjab in Delhi ? and

{in) Will Government state whether they propose to remove the
anomaly created by the grant of licences in Forms L-2 and L-10 for the vend
of foreign liquor under two different styles and terms ? If not, why not ?

(Sec reply under question No. 33.) '

Sales of Fore ign  L iquors  and  In d ia n  M an u fa c tu re d  F ore ign  L iquors
UNDER Licence Forms L-2 and  L-10, re spec tive ly , in  D e lih  P ro 

. VINCE.
30. The H onourable Mr . P. N. SAPRU : Will Government please lay a 

-comparative statement of the sales in each kind of foreign and Indian manu
factured foreign liquors separately by each licencee* holding licence in Form 
L-2 and L-10, respectively, in the D l̂hi Provin ê during the y e ;ir  1934-33 ?

{See repl;̂ ’*̂ under question No. 33.)

Standard  B ottle? as used  in  the P unjab  and  B ottles as used  in  D e lh i
Province un der  I jcen c e  F orms L-tl and L-15.

31. The Honourable Mr. P. N. SAPRU : Will Governmont please
state whether the standard bottles as used by the Punjab Excise Department
are also used by the licencees holding licence in Form L-II and L-16 in 
the Delhi Province ? If not, why not ?

(See reply under question No. 33.)

Reasons for d if fe r e n t  S tan d a rd  Sized B o tt le s  f o r  d if fe r e n t
D u ties .

32. The Honourable Mr . P. N. SAPRU: WiU Government please
state whether licencees holding licence in Form L-15 in the Delhi Province
use the Punjab Excise standard bottles only for those liquors whose
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duty is Rs. 6-4-0 per L. P. gallon and use unstandard bottles for those* 
liquors whose duty is Rs. 17-8-0 per L. P. gallon ? If so, what are the reasons 
for the diflFerent standard sizes of bottles for different duties ?

reply under question No. 33.)

Messrs. Dy e r , Meakin and Co., Disttllbrs and Brewers.
33. T he H onourable Mr . P. N. SAPRU: (a) Are Messrs. Dyer> 

Meakin & Co., Distillers and Brewers, the holders of licence in Form 
L-1 for the places where they carry on business within British India ?

(b) Are no restrictions imposed on them anywhere except in Delhi Pro
vince where they can only sell beer ?

(c) Did they apply to the Delhi Excise Authority in 1934 to remove the* 
restrictions and to permit them to sell every description of produce of their 
distillery and brewery ?

(d) Has the Delhi Excise Authority rejected the said application ?
(e) If the replies to parts (a) to (d) be in the affirmative, will Government 

please state:
(t) the reasons for the imposition of restrictions by the Delhi 

administration ; and
{ii) the grounds on which the application to remove restrictions was- 

rejected ? t
The H onourable Mr . A. J. RATSMAN : With your permission, Sir, 

I propose to answer questions Nos. 29, 30, 31, 32 and 33 together. The infor
mation is being obtained and will be laid on the table in due coiirao.

H o m c e o p a t h ic  S y s t e m  o f  T r e a t m e n t .

34. The H onourable R aja RAGHUNANDAN PRASAD SINGH ^
(a) Has the system of homoeopathic treatment during the last two decades 
spread in India, especially in big cities and towns ?

(b) Are a largo number of bogus degree holders practising without 
restriction ?

(c) Are certain persons getting bogus degrees of M.B., M.D,, L.M.S., from 
foreign countries by sending a few rupees by postal order ?

(d) Do Government propose to put a pheck to the spread of such boguB̂  
degrees ?

(e) Do Government propose to start a Central Homoeopathic College where 
medical education may be imparted ? If not, why not ?

(/) Do Government allow bogus foreign degree holders to practise in 
allopathy medicine ? If not, will Government be pleased to state the reasons 
why bogus homceopathic foreign degree holders are allowed to practise in 
medicine in this country.

(g') Do Government propose to frame strict rules prohibiting these 
bogus homoeopathic foreign degree holders from practising in India? If not, 
why not ?

The H onourable K unwar Sir JAGDISH PRASAD : (a), (b) and 
(c). Government have no precise information.

(d), (c), second part of (/) and (f/). No. The suggestions are primarily 
for tiie consideration of Provincial Governments.

First part of (/). Government have so far not found it possible to legis
late against this.
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I n d ian  Stokes Departm ent .

35. T he H onoubablb R a ja  RAGHUNANDAN PRASAD SINGH :
(a) Was the Indian Stores Department created for the purpose of centralising
all the purchases of Government stores ? If so, will Government be pleased
to state whether the State Railway authorities are empowered to purchase
stores independently of the Indian Stores Department ? If so, why ?

(6) Do Government propose to issue orders for the purchase of all Govern
ment stores for State Railways or for other departments through the
Indian Stores Department ? If not, will Government be pleased to state
the reasons why the Indian Stores Department has been kept in existence
and so much money is being spent on the Department ?

(c) Was the Indian Stores Department created for keeping a watch over
Government purchases from Indian firms and for supporting indigenous
industries ? If so, what steps do they propose to take to stop the purchases
for railways by the railway authorities themselves ?

The H onourable Mr. A. G. CLOW : I would refer the Honourable
Member to the reply given to a similar question which was asked by the Honour
able Mr. Jagadish Chandra Banerjee on the 0th March, 1934, in thiŝ Houue.

Muraco B lack P a in t .

36. T he H onourable R aja  RAGHUNANDAN PRASAD SINGH:
(a) With reference to the reply given in the Legislative Assembly on the
24th November, 1933 to part (h) of starred question No. 1069 regarding
** Muraco black paint used on the East Indian Railway, will Government
be pleased to state the date and the year when they decided to raise the
period of workshop overhauls from two years to three years and the date
and the year from which the rule was enforced on the State Railways ?

(h) With reference to the reply giv̂ en on the 20th April, 1934 to question
No. 60 in the Council of State will Government be pleased to state whether
the Eastern Bengal Railway authorities have been purchasing this 3 per cent,
carbon black paint for the last three years without calling for public tenders
and, if so, will Government be pleased to state the reasons therefor? Do
Government propose to enquire as to who were responsible for such pur
chases and state the names of such officers ? If not, why not ?

(c) Has “ Muraco black been submitted to a comparative exposure
test by the Government Test House, Alipore, with Indian Stores Depart
ment 20 per cent, lamp black paint ? Was it found to be superior in
durability to those simultaneously tested ? If so, will Government be pleaaed 
to state the reasons why Messrs. Jenson and Nicholson’s 3 per cent, carbon
black ready mixed paint at Rs. 3 per gallon and their stiff or moist black
paint at Rs. 9-7-0 per cwb. were not submitted to such a comparative
exposure test and were not included amoni; those tested aloncr with
“ Muraco black ?

The H onourable Sir  GUTHRIE RUSSELL : (a) 1st April, 1931.
(b) Yes : as the quality of the paint ordered had been found to give

satisfactorĵ  ̂ results during the previous three years, Government do not
consider that any action is called for.

(c) ** Muraco special black, ready mixed paint has been subjected to
exposure tests in comparison with Indmn Stores Department 20 per cent.

QUESTIONS AND ANSWERB. 136
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lamp black paint and also on another occasion with other paints. It was not
found to be the most durable of those tested.

With regard to the latter part of the question, stiff or moist paints are
liot subjected to exposure tests. In the case of the ready mixed paint, the
Reference is presumably to Jenson and Nicholson's Special ready mixed paint
for underframes and wagon bodies This has also been tested by exposure.

I mport D uty on Cocks and  V alves .

37. T he H onourable R aja  RAGHUNANDAN PRASAD SINGH : 
ia) Are Indian manufacturers of brass and gunmetal cocks and valves handi
capped by the present tariff ? .

(6) Is 25 per cent, import duty levied on such components of brass and
gunmetal as copper, zinc, lead, tin, etc. ?

(c) If so, will Government be pleased to state the rate of duty that is
levied at present on imported brass and gunmetal?

(d) Is the rate of duty on these finished goods lower than the duty l e v i e d
on the raw materials required for the manufacture of brass and gunmetal in
India ? ^

(c) Do Government propose to lower the duty on the raw materials or
to increase the duty on the imported brass and gunmetal ? If not, why not ?

T he H onoi:rakle Mn. T. A. STEWART : (a) Government are not
aware that this is the case. I would refer the Honourable Member to the
Department of Commerce Resolution, dated the 2Sth March, 1925, on the sub
ject of representations regarding tariff inequality.

(i) Copper and lead are subject to an import duty of 25 per cent, ad 
valorem̂  tin to an import duty of Rs. 312-8-0 per ton, while zinc is admitted
free of import duty.

(c) 25 per cent, ad valorem.
{d) It is not clear whether the Honourable Member by finished goods

means brass and gunmetal cocks and valves or brass and gunmetal. The
import duty on brass and gunmetal cocks and valves is as follows :

Standard rate . . . 3 0  per cent, ad valorem.
Preferential . . . 20 per cent, ad valorem.

The rates of duty on the raw materials as well as on brass and gunmetal have
already been stated.

(e) Government see no reason at present to make any change in the
existing duties.

Su pply  op G un ny  B ac ;:̂  b y  S alt D baI4Er s .
38. T he H onourable R a ja  RAGHUNANDAN PRASAD SINGH:

(a) Did the salt dealers use to supply gunny bags direct to Government
whenever they ordered salt from Sambhar and other places ?

(6) Does Government now insist on the supply of gimny bags by local
gunny bag dealers at Sambhar ? If so, will Government be pleased to state
the reasons why the salt dealers are being forced to purchase gunny bags from
the locaL gunny bag dealers in Sambhar ?

(c) Are local dealers charging salt dealers excessive rates for such
gunny bags ?
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Q0KBTI0N3 AND ANSWBKH. 137

(d) Do Government propose to stop this compulsory purchase of gunny
bags from local dealers ? If not, why not ?

T h e  H o ^ o t t r a b lk  M e . A. J . RAISMAN : { a )  Y es, until 1920. Since
then the instructions have been th at bags i f  n ot supplied b y  the D epartm ent
should  be supplied by  the traders them selves through  their loca l agents.

{h) The answer to the first part of the question is in the negative. Tradew
have the option of buying bags from local bag dealers or of supplying their
own bags through their own local agents. The second sentence of this part
of the question and part {d) of the question do not therefore arise.

(c) As there are no orders of the Department restricting the business to
local bag dealers, the Government is not concerned with the price charged by
such dealers.

I m verial L it r̂ a k v , CALOUrCA.

39. T he H onoueablb R aja  RAGHUNANDAN PRASAD SINGH:
(a) Have the authorities of the Imperial Library, Calcutta, decided to stop
the issue of fiction in Indian vernaculars to readers other than research
scholars ?

(6) Will Government be pleased to state the method that is being
adopted for the verification of research scholars ?

(c) Will Government be pleased to state the reasons why this restriction
has been put on ordinary readers ?

(d) Are such restrictions resented by the reading public who visit the
Imperial Library ?

(e) Do Government propose to remove the restrictions on the reading
public who visit the Imperial Library ? If not, why not ?

The H onoubable K unw ar  Sir  JAGDISH PRASAD : {a) Yes.
(6) Afl no research scholar has so far applied for works of fiction the

question of verification has not come up in a practical form. The procedure
to be adopted in this respect will be considered.

(c) The restriction has been imposed in pursuance of the desire of the
Library authorities to limit the amenities of the institution to ŝ Tious study.
The Library is primarily intended to be a library of reference, and a working
place for students.

(d) No. On the contrary the restrictions are favoured by all serious
students using the Library.

(c) No. Government see no reason to interfere in this matter with the
discretion of the Library Council.

The H onourable Mr . P. N. SAPRU : Is it suggested that fiction can
never be serious ?

The H onourable K unw ar  Sir  JAGDISH PRASAD : There is no such
suggestion. As I have already said, this Library is a library of reference.
It is not a circulating library.



Schools iw N ew  D rLin.

40. T he H onourable K h an  B ah adur  SYED ABDUL HAFEEZ : 
<«) Are there nearly 21 schools in New Delhi with about 6,000 students ?

 ̂ (6) Have the following schools their own buildings, the rest having
hired premises :

(1) M. B. High School, New Delhi.
(2) M. B. Primary School, New Delhi.
(3) St. Thomas High School, New Delhi.
j(4) Jesus and Mary High School, New Delhi.
<6) Modem High School, New Delhi.
<6) M. B. Girls* High School, New Delhi.

(c) Can the total number of school-going students of New Delhi
be accommodated in the schools having their own buildings ? Are other schools
required to meet their needs ?

(d) Have those landlords who have let out their premises to schools
been served with notices by the Central Public Works Department, Delhi,
asking them to get their premises vacated by schools and to let them out
for residential purposes only ?

(e) If the answer to {d) is in the affirmative, did the Central Public Works
Department, Delhi, consult the Education Department in the matter ? If
not, why not ?

T he  H onourable K unw ar  Sir  JAGDISH PRASAD : The information
asked for by the Honourable Member has been called for and will be laid on the
table of the House in due course.
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STANDING COMMITTEE ON EMIGRATION.

T he H onourable the PRESIDENT : I have to announce that the
following Honourable Members have been nominated for election to the
Standing Committee on Emigration :

1. The Honourable Mr. Bijay Kumar Basu.
2. The Honourable Sir Ramunni Menon.
3. The Honourable Mr. Mahmood Suhrawardy.
4. The Honourable Sir Phiroze Sethna.
5. The Honourable Mr. P. N. Sapru.

As there are five candidates for four vacancies an election will be necessary, 
the date of which will be announced later.

STANDING COMMITTEE FOR THE DEPARTMENT OF INDUSTRIES
AND LABOUR.

T hu H onourable the PRESIDENT : I have also to announce that the
following M̂ m̂bers have been nominated for election to the Standing



<Jommittee to advise on subjects, other than R oa d sa n d  Posts and
'Telegraphs dealt with in the Department of Industries and Labour. They
are :

1. The Honourable Sir Ramunni Menon.
2. The Honourable Mr. P. N. Sapru.
3. The Honourable Mr. Jagadish Chandra Banerjee.

ISP. There are three candidates for two vacancies and an election will be
necessary. The date of election will be announced later.
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STANDING COMMITTEE FOR ROADS.

T he H onottrablb the PRESIDENT : I have also to announce that the
following Members have been nominated for election to serve on the Standing
Committee for Roads which will be constituted to advise the Governor General
in Council in the administration of the Road Account during the financial year
1936-37. They are :

1. The Honourable Mr. Mahmood Suhrawardy.
2. The Honourable Diwan Bahadur G. Narayanaswami Chetty.
3. The Honourable Sardar Buta Singh.
4. The Honourable Sir Phiroze Sethna.
6. The Honourable Nawab Malik Sir Mohammad Hayat Khan Noon.
6. The Honourable Rai Bahadur Lala Ram Saran Das.
7. The Honourable Kumar Nripcndra Narayan Sinha.

There are seven candidates for three vacancies and an election will be
necessary. The date of election will be announced later.

RESOLUTION RE RULES AND REGULATIONS IN HORSE-BREEDING
AREAS.

T he H onourable R a.ta GHAZANFAR ALI KHAN (West Punjab : 
Muhammadan) : Sir, as this will be the first occasion when His Excellency
<joneral Sir Robert Cassels will be taking part in the discussion of a Resolution
in this House, I consider it my duty to accord him a most cordial welcome and
express my confidence that with the keen knowledge of Indian affairs and with
the sympathy which he has all along shown towards the progress of the army
in this country, every question which is moved in this House concerning the
Army Department will receive sympathetic consijjeration at His Excellency’s 
hands.

The Resolution which I have the honour to -xiiave today runs as follows :
“  This Houso reoommends to the Governor General in Council that he may be pleased 

to introduce the same rules and regulations in horse-breeding areas of the Montgomery
•district as exist in the Sargodha district *\

The subject-matter of this Resolution concerns a small area of the Punjab,
and before I discuss the merits of this question I think it would help
Honourable Members in forming an opinion on those merits if I
related in very brief words the history of horse-breeding development in this
ĉountry.



[Raja Ghazanfar Ali Khan.]
Sir, the Army Remount Department deserve the congratulations of all" 

those Members who are interested in seeing that a large portion of this money 
which used to bo annually spent on purchasing horses from forei^ countries  ̂
mostly Australia, is being spent in this country as through the eflForts of the 
Army Remount Department horse-breeding has considerably developed in 
India. It was some years ago that the Army Remount Department introduced 
a scheme in accordance with which some zamindars were given two squares of 
land each in the Sargodha district on the condition that they would keep a mar© 
which would be approved by the Remount Department, The two squares 
come to about 60 acres of irrigate land on the canal. This colony consists of 
about 224,000 acres of land and the number of mares is about 10,000. Some 
time afterwards the Government wanted to extend the scheme to other districts 
and in tlie year 1922 tliey introduced the scheme in the Montgomery district, 
to which my Resolution relates. In introducing the scheme in the Montgomery 
district they made certain changes so far as the conditions in the Sargodha 
district were concerned and I beg to submit that those conditions are really 
very much discouraging—if I may be permitted to say so they mean very 
serious hardships on those poor zamindars. While in the Sargodha district 
they allotted two squares of land for each mare, in the Montgomery district 
they have allotted only one square, that is 25 acres. Naturally the question 
will be asked that when these people agreed to take land on these conditions 
why did they not object to getting a small area of 26 acres and why so many 
applications were forwarded for squares being allotted on horse-breeding condi
tions. The reasons are many. Mainly it is due to the acute unemployment in 
this country and the people naturally rushed at any opportunity which they 
could get where there was even the slightest chance of earning an honest liveli
hood. The second reason is that in the year 1922 the rates were very much 
different from what they are today. Therefore an area of 25 acres also was a 
great attraction in those days when their income from one square stood approxi
mately at about Rs. 1,000 a year. Now the income from the same square is 
hardly Rs. 200 a year. The other condition which does not exist in the Sargo
dha district but has been imposed on these colonists in the Montgomery district 
is that while in Sargodha these horse-breeders have occupancy rights over that 
land and when the father dies the eldest son succeeds to the property, in the 
Montgomery district it is only a 10-year contract. That is, on the expiry of
10 years, the Army Remount Department have the option either to renew the 
contract or to take away the land from the zamindar. Now this was probably 
done with a view to make the zamindars take a very keen interest in producing 
good horses. But, Sir, in the Sargodha district where this condition did not 
exist the colonists showed the same keenness as the Army Remount Depart
ment expected from them. As a matter of fact, Sir, the mere idea that there 
is no permanency, there is no security, and as the contract is only for a short 
period it prevents a man froSi taking any genuine interest in this horse-breeding 
and naturally makes a person less enterprising.* There is no doubt that this 
10-year contract acts as a great fear on the minds of these poor zamindars— 
want of occupancy rights naturally do. The question is whether it is going to bo 
the policy of the Army Remount Department in India to force these zamindars 
to produce good horses by holding out such threats as they would be turned out 
after the lease is over or by giving them encouragement. As far as the question 
of giving them encouragement is concerned, I regret to say that the Government 
have done very little. I personally think that if the Government could per
suade the big turf clubs and other organisations to purchase country-bred 
horses in preference to foreign horses, it would be such an encouragement to 
these people that without such threats they would be anxious to produce the-
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best horses. I would appeal to His ExceDency the Commander-in-Chief 
kindly to hold a searching enquiry into this matter and if he really finds that 

i the conditions are considered a great hardship by the zamindars in that 
' district, he would kindly take early steps to remove their Je t̂imate grievances.

I need not detain the House any further, but I would submit that in the Mont
gomery district those zamindars who are now horse-breeders were allotted one 
square of land in 1916 during the Great War. The reason was that most of 
those people had done splendid service in cx)ming to the aid of the army and 
some of them had lost their lands on account of either water-logging or some 
other causes of nature and the Government with a view to help those martial 
classes allotted them 25 acres of land per head. At that time there were no 
conditions of horse-breeding and they were imposed about eight years later, 
that is, in the year 1922. Therefore there is no connection between the allot# 
ment of the first square and the allotment of this square which was given on 
horse-breeding conations, I hope His Excellency wiU kindly consider my 
suggestion of holding a searching enquiry into this matter and promising that 
this grievance will be remedied if he is satisfied that it is a great hardship on * 
the zamindars.

His Excellency the COMMANDER-in-CHIEF : Sir, first I should 
like to thank the Honourable mover for the kind reference he has made to 
myself.

I have listened with attention to what the Honourable Membei has 
said ; and I am grateful for the complimentary remarks he has madc» regarding 
the work of the officers of the Remount Department in the Montgomery district. 
In view of these remarks, it seems to me to be rather a pity that the Honourable 
Meml er should consider it necessary to ask for any change in the rules and 
regulations for the horse-breeding areas in that district.

It is quite true there is a slight variation between the conditions in th© 
Shahpur area and those in the Montgomery area. In the latter, the horse- 
breeding tenancy is for a period of 10 years, renewable for similar periods 
provided that the tenant has carried out his obligations satisfactorily. In the 
Shahpur area in the Sargodha district of the Lower Jhelum Colony the tenan
cies are governed by the rule of primogeniture, and as the Honourable Member 
IS no doubt aware, there have in the past been considerable complaints about 
that system. The real apprehension in the mind of the Honourable Member 
appears to be that the Montgomery system does not convey sufficient certainty 
of tenure ; but I think his fears on this point are greatly exaggerated. The 
colony is at present contented and singularly free frdm complaints. Good 
breeders are well aware that the system of extensible 10-year leases is merely 
a forniahty provided that they fulfil their obligations ; and I can assure him 
that there is no shortage of applicants on the present terms for the few squares 
which beoome vacant from time to time in that area. Actually, the colony 
nas only been m existence for a comparatively short period and only one lease 
has so far come up for renewal. Altogether there are approximately 3,000 
breeders m the area, the large majority of whom are fulfilling their agreements 
satisfactorily ; cand it would no doubt be of interest to the Honourable Member 

leam that, m the opinion of the Remount Department, they see no reason to 
estimate that more than one per cent., or losa, of thia number are in danger of 
bemg debarred from extending their leases.

 ̂ Honourable Member will agree that Government
r®? u duty, in the interests of efficiency, if they were to allow

to continue. The Montgomery conditions were originallv framed 
wi n meticulous care and with due regard to the weaknesses and faUures of the •
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[His Ezoellency the OomTnander-in-Chief.]
Shahput system. I am afraid I eamiot agree with him that he has made out . 
any case for a radical alteration in those conditions. On the other hand, I can
^sure him that Government realises, just as much as he does himself, the
•desirability of retaining breeders who carry out their agreements satisfactorily.
I can also assure him, although from what he has said such an assurance would
appear to be unnecessary, that the interests of good horse-breeders will at all
times receive the most sympathetic consideration from the officers of the
Remount Department. In the circumstances, I trust that he will not consider
it necessary to press the matter further.

Finally, I should like to say that I will certainly consider .the suggestions
the Honourable mover has made to me.

Tiie H onoubablb R aja CHAZANFAR ALT KHAN ; Sir, I really ‘ 
find myself somewhat bewildered, whether I would be justified in withdra\)vdng 
the Resolution or my duty to my constituency requires me to take a vote of
this House on this Resohition. I hope His Excellency will forgive me when I
say that the reply has been extremely disappointing. I have tried to explain
to the House that this method of compelling people to produce good horses by
holding out a threat that at the end of 10 years they will be deprived of the
little holding upon which they are feeding themselves and their family and
their children is a most unforgivable act of the Remount Department. I am 
further surprised to find that this horse-breeding scheme has been a failure in
the Sargodlia district. Sir, I would have very much liked His Excellency to
give us any specific instance whore the Sargodha colony has failed in producing
the best horses. As a matter of fact, it is a fortunate coincidence that this
Resolution has been ballotted for a day immediately following the great Horse
Show held in New DeUii and the number of prizes whicih were carried away
by mares from Sargodhji is probably personally known to all those paople who
witnessed that show. I entirely agree that the treatment of the present
ôfficers in the Montgomery district is satisfactory but is that a reason why
the system, however defective it may be, should be allowed to remain in force
in tliat district ?

As for His Excellency kindly giving me an assurance that he will consider
the suggestions and will see what can be done I would just, with your permis
sion, Sir, read out a passage from the record of last year’s debate to sliow what
value these assurances have. This is what His Excellency the Commander- 
in-Chief said on the floor of this House last year on this very question concerning
the condition of horse-breeding colonies in these districts.

T he HoNOtJRABLE titr PRESIDENT: But His Excellency has also
stated at the end o f  his speech that he is prepared to reconsider this matter.

The H onoubable R aja CHAZANFAR ALI KHAN: Yes, Sir,
I submit that this was the promise that was held out to me last time. It
was said ;

“  In conclusion, I would like to say though on tha largsr question thera can be no
'^Iteration tho Governmdnt do r33D̂ ni?9 a i i  h%V3 always reio^ liiel the need ot‘ the moat
sympathetic treatment in regard to this horse-breeding and the grantees and I think
this is obvious from the sympathetic behaviour of the Remount Officers who have to
deal with them. It is in thdt spirit that we will now examiae every suggestion that has
been made by the Honourable mover. The one that struck me most, I admit, was the
possibility of having an advisory committee and I will examine that and will also see what
action is neoessary with regard to each suggestion that he has made as soon as we get it

*from the shorthand writers of the House
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Well, Sir, I had made a suggestion that as they had standing committees
for ail the other depai-tments, therefore why not have a standing committee
for this particular niatter in relation to the Army Remount Department, and
this was the reply I received. Well, Sir, one year has passed and that com
mittee was not appointed. So if the assurance simply means that for another
year or unless somebody again raises this question, nothing practical will be
done, I am afraid I shall not be able to withdraw the Resolution, Bufc on the
other hand, if His Excellency will kindly promise that he will start an inquiry
strait?ht^way, not through any non-official agency but through any officer
he himself likes to depute with regard to the grievances of these horse-breeding
colonies, I will feel grateful to His Excellency and will not proas the Resolution.
•Otherwise I am afraid I must. '

The H onourable the PRESIDENT: Resolution moved:
“ That this House recommends to the Governor General in Council, that he may bo

pleased to introduce tho same rules and regulations in horse-breading areas of the M ont- 
fgomory district as exist in the Sargodha district

The Question is : v
“  That that Resolution be ad opted /'

The Motion was negatived.
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RESOLUTION RE MILITARY EXPENDITURE.

T h e  H o n o u r a b l e  R at B a h a d u r  L a l a  MATHURA PRASAD
MEHROTRA (United Provinces Central: Non-Muhammadan) : Sir, I beg
to move :

“  That this Council recommends to the Governor General in Council that the relation
of military expenditure to tho average income in India should be the same as in the D om i
nions

Sir, the demand embodied in my Resolution is not a nevr̂  one. The ques“ 
ticn of reducing the military expenditure has been agitating the minds of our
countrymen for a very long tihie and several resolutions have been brought
before this and the other House in one shape or other. The purpose of the
Resolution is to examine the economic condition of India and to see whether
we are in a position to spend such a large amount on our military expenditure
and what the other Dominions are spending for the same purpose. The
condition of India is well known to everybody. Wo are lagging behind the
other Dominions and nations in out nation-building departments. Our
literacy is practically negligible and it is one of the blots of British rule of about
two centuries in India. The reason is that we have not got much to spend on
our nation-building departments. The Government of India are spending 60
per cent, of our taxable income on military expenditure. On the other hand,
the average income of an Indian is somewhere about Rs. 5 per head, whereas
in Britain and other countries it is ten times aa much. The famous all-white
Commission—I mean the Simon Commission—have reported that the average
income of an Indian is £S per head against £100 per head in Britain. There
are millions of our countrymen who do not get two meals a day. That is the
condition of India. In the face of all this, Sir, we are spending enormously
on our military equipment in comparison to the other Dominions. I have
not got complete facts and figures for all the Dominions, but I have certain 
reports where those facts and figures have been given, and the members of
the Committee, after examination of all the facts and figiu*es, have definitely
stated that we are spending, in comparison to the Dominions, the largest
-amount of our income on military expenditure. With your permission, Sî



[Rai Bahadur liala Mathura Prasad Mehrotra.l
I will read one sentence only from the Report of the Capitation Tribunal. 
In his note of dissent, Justice Sir Shadi Lai says that all facts and figures- 
relating to all the Dominions were placed before the Committee and adds :

“  It appears that the ratio of military expenditure of India to her public revenues i® 
higher than in any part of the Empire or in any foreign country. Statistics supplied to 
us also show that in respect of certain colonies where troops are stationed* the Imperial 
€U>vemmont have adopted the rule that the cost to be levied from them should not exceed 
oiie-iilth of the total assessable revenue of the colony concerned

Sir, this is an authoritative statement. From this we find that we are 
spending a lot in comparison to the Dominions. It was about three or four 
months ago that an authoritative statement was made vmder the signature of 
four important persons and was published in the Atanrhê iler Omrdian. It 
was signed by Mr. Percy Bartlett, Mr. Eric Hayman, Mr. H. S, L. Polak 
and Mr. F. C. Pratt. In that letter they say :

“  An active and constructive policy of peace and reconciliation, internal and external, 
is India's most urgent need today. Such a policy would release for constructive purposes 
much of that heavy defence expenditure whoso incidence on the net revenues in India is 
far larger than in any Dominion and even larger than in Great Britain

Further on they say:
“  There is no coimtry in the world in which the need is greater for Government 

to apply their energies to the amelioration of the economic condition of the people

Sir, they base their statement on another authoritative statement made 
in London in March last to the effect that there was at present no conflict 
of interest bet\̂  een Britain and the Russian Government on any of the main 
issues of international policy, and it is iu*ged that the time has come for reduc
tion of the very heavy Indian military expenditure which was said to be neces
sitated by the Russian menace to India. Sir, whenever this question has been 
pressed the oft-repeated reply of the Government is that we cannot reduce 
our forces on account of the menace from the frontiers. Now wo are in a 
better position, as we leam from this statement that a kind of understanding 
has been reached between the Russian and British Governments. I have 
therefore brought this Resolution stating that it is time for the Government 
to reconsider its policy and bring about a substantial reduction in the army 
expenditure to bring it on a level with that of the Dominion Governments. 
For our part, Sir, we are of opinion that it was not on account of the Russian 
pienace specially but on account of imperial policy that the strength of the 
Indian forces has been kept so high. The British Government is compelled 
to keep a large force in India to meet the needs of their im})erial policy, and 
tmfortunately the burden for that force falls on this poor country contrary to 
what has been done in Australia and Egypt.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Do you not think that you are
anticipating the debate on the financial statement regarding military expendi
ture ?

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  MATHURA PRASAD 
MEHROTRA : I am not anticipating that. I am bringing up this point 
because it is quite a separate question.

The H onourablk the PRESIDENT : You have not yet come to the 
real point of your Resolution. You are only referring to general military 
expenditure.
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The H o n o x j e a b l e  R a i  B a h a d u r  L a l a  MATHURA PRASAD 
MEHROTRA: The object is to bring our military expenditure to the level 
of that of the Dominions. In this connection I would just quote only one 
sentence from the Mesopotamia Commission Report, page 14. In that they 
said :

The army in India serves an imparial purpoae, because it is unquestionable that the 
British garrison in India is of incalculable value to the British Government and the Empire 
generally, in addition to the services it renders to India in particular. Without it, either 
the imperial garrison in the East would have to be increased, or an imperial reserve would 
have to be located in the East at the expense of the Home Government
So that this view was also held by that important Commission, and we are of 
opinion that the object of keeping the military forces at such great strength 
in India is chiefly due to this imperial policy. Sir, the situation of Australia 
is not better than that of India, and it has not so large a military strength. 
What is done is that Britain keeps a large force at Singapore as a base of 
operations from where they protect Australia. What are they doing in Egj^t ? 
Iliey are keeping about 10,000 British troops at the expense of the British 
Government and not of the Egyptians. So, what we demand is this. If 
the British Government considers it necessary on account of imperial poUcy 
to keep such a large number of British troops in India, they should do the same 
as they are doing in the case of Australia and Egypt and pay for their expenses.

We are also handicapped in other ways. In India after the Mutiny a ratio 
of 2 to ] was fixed, and that ratio of British to Indian soldiers is being kept 
tin now. Before the Mutiny the ratio was 5 to 1, and \nth. all the gallantry 
and devotion to duty which our troops showed in the Great War on the fields 
of Flanders, and even though they went to the length of showing their loyalty 
when Muslims fought against tlie Turks, and with all the recognition of this 
loyalty on all sides, what is the result ? The result is that the ratio of 2 to 
1 is kept and they have not gone back to the ratio of 5 to 1 which prevailed 
before the Mutiny. Sir, I put certain questions during the last Delhi session 
and in reply received the information from Government “ that a British 
soldier costs Rs. 850 per annum while an Indian soldier costs Rs. 285 That 
is, a British soldier costs three times as much as an Indian soldier. So, Sir, 
by the reduction of British troops in India, or by even their substitution by 
Indian troops, we would get a large reduction in military expenditure. It 
is an irony of fate that in spite of the fact that expert- committees after 
committees set up by Government have given their opinion that British troops 
should be reduced, but Government was not able to accept their recommenda
tions. I would refer to the Shea Committee. We all know that it was com
posed of three lieutenant-generals, three major-generals, three colonels and 
two Ueutenant-colonels, and they pronounced that complete Indianisation 
w'as a practical proposition within 30 years. May I ask with all submission, 
Sir, why the Report of that Committee, of their own experts, was not given 
effect to ? Later on another committee was set up ; it was presided over by 
Sir Andrew Skeen and it also expressed the opinion that by 1952 they can 
Indianise at least half the strength. That also was not given effect to. Sir, 
in 1921 the Government of India set up another committee, the report of which 
did not see the light of day until it was placed before the Defence Committee 
of the Round Table Conference. It was presided over by Mr. Thomas. In 
that Committee of 1921 there were two Indian Members of the then Execu
tive Council, Sir Tej Bahadur Sapru and Sir Muhammad Shafi. In that Com
m it^  too it was definitely decided that the policy should be changed and 
rapid Indianisation should be introduced in such a way as to bring about com
plete Indianisation in 30 years. The then Commander-in-Chief, Lord 
Kawlinson, in his autobiography in connection with this Committee ha§



[Rai Bahadur Lala Mathura Prasad Mehrotra.] .
expressed his personal opinion and said how it was necessary for him to be of 
the same opinion. In his autobiography he says :

“  I have agreed to recommend the reduction of three British cavalry regiments and 
five British infantry regiments when the internal conditions and the state of the Frontier 
admito. This is rather faster than I had intended to go in the first instance, but I could 
not resist the pressure when it came to o nsidering the fact that we had 28 British and only 
21 Indian battalions allotted for internal security. It was impossible to defend this pro
portion which dates from the post-Mutiny days. Now that we have decide l̂ to trust the 
Indians and lead them to self-government, we cannot justify an army of occupation

These are the views of one o! the Commanders-in-Chiof in India. From al̂ ’ 
this the case for the reduction of military expenditure is very strong and we 
have no other way but to place the views before the Government and I hope 
that His Excellency the Commander-in-Chief will make out a thorough case 
to recommend it to the Government of Great Britain. I would therefore 
through this Resolution most emphatically urge upon the Government that 
they should bring down the military expenditure in relation to income on the 
level of the Dominions when the Russian menace is practically over and thereby 
reduce taxation and enable Government to spend larger sums on nation- 
building departments to remove the blot on their rule.

With these words, Sir, I move.

T h e  H o n o u r a b l e  S a r d a b  BUTA SINGH (Punjab : Sikh) : Sir, I regret 
greatly that I cannot support this Resolution. Indeed, taking into considera
tion the race for armaments in Europe, and the Asiatic Pact and Communist 
incursion in the name of Communist Russia, it is conceivable that we may 
have to increase our Defence budget. In any case this is not the time to think 
of reducing the defences of India as the portents all point the other way. The 
surest guarantee of peace is the strength of our armies. It is true we are poor, 
and we spend per head of population more of our income than any other country 
in the world. At the same time we inhabit in spite of our poverty a vast 
continent which carries roughly about one-fifth oi the world population and 
our army numerically is the smaDest in the world. I shall not be surprised if 
in the next few years the world situation demands an increase in our army 
rather than a decrease.

I am vary sorry therefore that I cannot support this Resolution.

The Honourable Khan Bahadur Dr. Sir NASARVANJI CHOKSY 
(Bombay : Nominated Non-Official) : Sir, the Resolution before the House
is rather vaguely worded inasmuch as it refers to the income and not to the 
population ratio of the Dominions and their outlay for defence. No data of 
their income are stated. A brochure on Some Facts and Figures about Indian 
Defencê  1933-34, was circulated to us, wherein the ratio of defence expendi
ture per capita was laid down thus : India was paying Rs. 1-8-0 only per head 
of the population ; England was paying Rs. 30 ; though during the current 
year the average has come to Rs. 50. My Honourable friend the mover will’ 
no doubt be surprised to know that Rs. 186 crores is the total for the defence 
estimate of Great Britain this year ; then the Dominions spend between 
Rs. 3-8-0 and Rs. 8 ; France Rs. 29-8-0 ; the United States of America 
Rs. 18-8-0 ; and Japan Rs. 6-8-0 though it has considerably expanded of 
late. It therefore shows that the arguments that have been advanced by the- 
Honourable mover in support of his Resolution are not quite justifiable in their 
comparisons. There is one point more. Is it not a fact that the army in India
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has been reduced from 238,000 in 1914 to 183,000 in 1933 ? Sir, a further- 
pregnant stat̂ ement at page 13 is worth consideration. It says ;

“ The plain fact is that about half the army in India would be incapable of ̂  taking 
the field in the war formations req;aired for any campaign of modern dimansions ” ,

The conditions to which the Honourable Member has referred bear no 
comparison to those in India.

“  The problems with which India is faced are without parallel in any other part. 
of the Empire
Take for instance the case of Canada, Newfoundland and the Union of Sputĥ  
Africa, Those Dominions have practically no fear of invasion by a foreign 
power. Australia, however, is differently situated and therefore it is that the- 
British Government is spending an enormous amount of money not only in 
retaining a large body of troops but much more in creating Singapore as a large

* naval and air force base. In the Pacific a great eastern power has built forti
fications in the shape of an inverted letter “  L One arm goes to and is* 
directed towards America; the other towards the Philippines and further 
south. Australia thus is very greatly perturbed with r^ard to its defence. 
It has also been announced that the defences of Hong Kong are to be strengthen̂  
ed as well. What then is the position of India today ? Is it not a fact that 
India is being encircled by hostile elements, though ostensibly friendly ?
I have not heard of any agreement with the Soviet Government to which the 
Honourable mover has referred, that under no circumstances they would 
invade India. There also exist two countries which are concerned with India 
beyond the nort-wost, viz., Inner and Outer Mongolia, originally Chinese

► domains. Outer Mongolia has been already absorbed by Japan and in Inner 
Mongolia there are large interests of Indian traders who have been badly 
treated. There is consideralle confusion and even a clash between Soviet- 
and Japanese outposts. China sent out a special mission of inquiry in . 
Khasgar and Skiangk under Sir Eric Teichman who has recently 
returned to India after an arduous overland joiurney. His report will 
be submitted to the Chinese Government who will communicate with the 
British Ambassador. Sir, it would thus appear that everything is not 
quiet beyond the north-western front. Further the Russian army now consists 
of 1,300,000 men. It is capable of expansion at any time to ten times as much. 
Germany is now fully armed. Every nation is fully armed. But the only 
nation that gave adherence to disarmament and to set an example to the world 
that it .was quite genuine in its desire has had to pay a heavy penalty. Great

* Britain in pursuance of this policy reduced her defence to such an extent 
that enormous expenditure Has had to be incurred during the current year, as 
I have stated. Under these circumstances and looking at the way in which 
India is encircled and looking as well to the internal conditions of the country,

I it is doubtful whether it would be safe to reduce defence expenditure to any
I extent.

The Honourable mover says the time has come when the Indian Army 
12 N o o n  should be Indianised in 30 years. Government have initiat

ed the Indianisation of a complete brigade with all its ancil
lary services which is in process of accomplishment. More than that however 
it would ^  impossible to do until experience has demonstrated its success.

 ̂ Sir, only internal conditions are not as good as one would like them to be.
 ̂ We have before us the sad exhibitions of communal clashes in different parts of*

I the country. Suppc^, for instance, there was a great war and India was
I involved in it and simultaneously such conditions prevailed, what would be. 

the fate of the country ? May I remind Honourable memJbers—I do not 
suppose many of them were even bom—when in 1882-83 there was a



[Sir Nasarvanji Choksy.]
^eat scare created by the advance of Russia towards the frontifer of Afghan
istan to Pendjch. The army was mobilised for the defence of Afghanistan 
and to prevent further Russian inroads. It is to be hoped that India will not 
have to face such another contingency. I do believe that the time is not yet 
ripa for making any further reduction in the army in the immediate future

Then, Sir, the Honourable mover made reference to nation-building depart' 
ments. It is not that the army takes up so much of the revenue as to debar 
further progress in this direction, but defence has to be provided for. 
Should defence be insecure what becomes of your nation-building programme ? 
So what India wants is security and internal peace and concord. Unless and 
until these prevail to inspire confidence for a number of years I do not see any 
probability of reduction in defence expenditure. -

Sir, for these reasons, I oppose the Resolution. ^

The Honourable Rai Bahadub Lala RAM SARAN DAS (Punjab : 
Non-Muhammadan) : Sir, I rise to support the Resolution which has been so 
ably moved by my Honourable friend Rai Bahadur Mehrotra. Sir, our army 
expenditure before the war was in the vicinity of Rs. 27 crores. The relations 
of the Government of India with the bordering countries were cordial enough 
before the war and now if I mistake not they are even more cordial and indeed 
are better than ever existed before. Sir. at the present time unfortunately 
the military budget, the defence budget expenditure per year continues to be 
about Rs. 47 crores, and in ease we add Rs. 2 crores of deficit on strategic 
railways and another Rs. 2 or Rs. 3 crores of the defence expenditure which is 
now incurred by the civil departments, the figure will come to nearly Rs. 52 
crores. This exp0nditure, Sir, is more than half of the total income. I, Sir, 
feel that this proportion of our military expenditure to our income is most 
unreasonable. All over the world, Sir, disarmament is the question of the 
4ay. Treaties are being entered into between the various countries in order 
to accomplish that object. I will ask my esteemed friend His Excellency the 
Commander-in-Chief what is being done in that connection in India. As far as 
I know, Afghanistan, Nepal, Bhutan, Persia and Siam are all on good and very 
friendly feelings with the Government of India. As far as the border areas are 
concerned, the recent expedition to the frontier has resulted in acquiring a 
most important strategical point of defence which was an objective of the past 
Commanders-in-Chief for a long time past. I have been myself in the tribal areas 
many a time and I find that there has been a distinct improvement in the menta-  ̂
lity and in the behaviour of the people to keep peace tnere.

Sir, my friend the Honourable Sir Nasarvanji (Choksy has referred to 
Soviet Russia and to Germany. Sir, since I was a child, in the Punjab in 
particular, everybody has been feeling for the last 70 years or more that a 
Russian invasion in coming off, but so far that Ĵ ogey has proved false. And 
at the present time, Sir, when you have your friendly sovereigns ruling in the 
neighbouring countries, there is practically no danger to neceBsitate the main
tenance of such a hiige standing army. In case we go over the conditions of the 
other countries, we find that no where in the world, no where in any other 
British possession is there comparatively such a big standing army as we have 
in India. In India, Sir, I am sorry to find that "most of the income goes into 
the pockets of the employees, whether they are civil or military. India's admin

- istration ought not to be run for the sake of feeding so many more employees 
but for the development of the country. Sir, in every other civilised country 
there is oompulsory military training. Trust Indians and do introduce that
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military training here. Wo all like and want British rule. There are some 
•exceptions but their number is very small indeed. In case you introduce com
pulsory training in India yon will find that several crores of people are ready to 
«erVe in the army. You can thus reduce the military expenditure very heavily. 
Some time back the Defence Department introduced the reservist system, 
why not enlarge upon it ? In case compulsory military training is not 
possible at a near dat<>, why not extend it to those who volunteer for it. The 
reservist system is much cheaper than maintaining such a huge standing army. 
Sir Nasarvanji Choksy has observed that Indianisation is going on in the 
defence force. That, Sir, is simply an eyewash. In case you consider the 
practical result achieved perhaps it will take centuries to Indianise the army 
The pace at which Indianisation is being done is too meagre and too inadequate

My Honourable friend the mover of the Resolution has told the House 
what the average income in India per head of population is and how it com
pares with the income per head in other countries. In the past, when the 
economic depression was not playing havoc in India, people did not much 
mind such a huge expenditure on the army. But, for the lAst few years, 
after the Great War, the tables have turned and the economic condition of the 
9jidians is going from bad to worse every year. Taxation is increasing and 
people feel discontented. I am speaking as a zamindar, as an industrialist, 
and as a commercial man, and I feel that the taxation which we have to pay 
now is intolerable. Owmg to the economic depression, owing to the poor 
<5ondition of the people, crimes and discontent are increasing. The Honour
able Sir Nasarvanji Choksy also said that there is need of the military to 
protect the civil areas. Most of the troubles which occur in the civil areas 
are due to communalism. Communalism has been created and forced upon 
India by the British Government for the cost of which they must hold them
selves responsible. This communal policy in India, I beg to say, is the biggest 
blunder which any Government can commit and the sooner this communal 
policy is done away with, the more peace there will be in the country. I am 
now getting an old man. I find from my own experience that 10 or 15 years 
«go the relations of communitiBs in India were very cordial. We us^ to 
join each other in our festivities. But since communalism has been introduced, 
-on the platform, in the councils and in local bodies these communities attack 
each other. It is a great pity, but for this the ̂ Government is to blame.

I come now to the Air Force. When th  ̂Air Force was introduced, if 
1 mistake not, His Excellency the then Commander-in-Chief assured this 
House that the introduction of that force and its increase will result in economies 
in the army because cavalry and other units will be considerably reduced and 
there will thus be a saving. On the other hand, we find that there has been 
no material saving. The salaries of officers which the Army Dapartment are 
now paying are too high. The Lee concessions and other concessions along 
with it impose an intolerable burden on India. The University Training 
€orps were lately introduced, but the pace of their progress is as slow as 
possible. We are exceedingly grateful to His Excellency Field-Marshal Sir 
Philip Chetwode for the establishment of the Military Sandhurst at Dehra 
Dun, but 1 regret to observe that the outcome of that College will enjoy a 
lower status in the commissions than those people who are commissioned oat 
from England. That is the feeling of the majority. We feel that although 
the College has been established at the ardent desire of Indians and by the 
efforts of Field-Marshal Sir Philip Chetwode, a stigma has been placed on 
it by lowering the status of its products.

The Honourable Sir Nasarvanji Choksy has also observed that there 
is a danger from Mongolia. As far as I know, the relations of the Indian

B

MIUTAUY BXPEN1>1TUI*E. 149



[Rai Bahadur Lala Ram Saran Das.]
Government and the British Government with the Japanese Government are- 
very cordial. It is the Japanese Government who are greedy for the annexa
tion of MongoHa. They are the people who are said to be in great superiority 
in their tactics and warfare in Mongolia and through their diplomatic actiona 
they have been able to gain a great deal of influence in Central Asia. But 
as long as they are friendly with the British, the British have got no fear of 
any invasion from Mongolia. There have been peace agreements between 
the Germans and the Soviet, and Italians and other coimtries. Why should 
not the British Government enter into such agreement with Russia, Japan 
and Persia in order to pursue a policy of disarmament ? Sir, even our Most 
Gracious Imperial Majesty, the late IQng-Emperor George V, in many of the- 
messages which His Majesty sent to India has said that

“  The defence of India against foreign aggressiou is a duty of common imperial 
interest and pride

Why not follow it i We are grateful to the ex-Commander-in-Chief for getting 
the War Office to bear a small share of the cost of the troops in India. That 
share which the British Government bears in the defence expenditure o f 
India is extremely inadequate. Yet, Sir, when in the words of the late King 
Emperor the defence of India is a matter of imperial concern, I see no reason 
why, particularly in the present economic condition of India, the War Office 
should not make a much bigger contribution ? There is an army of occupation 
in Egypt. Why not treat the British Army in India as an army of occupation 
and let its expenditure be borne by the British Government ? Sir, we all 
feel that the present amount of Rs. 47 crores plu8 Rs. 2 crores for strategic 
railways plus a couple of crores in other indirect manners is extremely high. 
Will His Excellency the Commander-in-Chief explain in what resect there 
has been a change in the relations of countries bordering ours resulting in thê  

of an invasion of India ? Why should the army expenditure in 
rise from Rs. 28 crores to Rs. 62 crores ? We have not been given any 

explanation for this. Conditions on the frontiers, on the other hand, have 
improved. Why, then, is this increased extra expenditure continued to be 
imposed on India ? Why has the military expenditure practically been 
doubled ? When the invasion bogey has been trotted out-----

T he H onoubable thb  PRESIDENT : You have already exceeded y o u r  
time limit.

T he H onoubable R ai B ahadur  L ala RAM SARAN DAS : With these 
remarks, Sir, I strongly support the Resolution and beg of His Excellency 
to introduce the reservist system and compulsory training in order to eflTect. 
a huge economy in the defence expenditure.

♦The H onoubable  Mr . HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : Mr. President, the Resolution, as it has been worded, is so mild
that I do not see any reason for any section of the House to oppose it. We 
have moved, before this, resolutions about economy campaigns and about 
different methods of recouping expenditure, either through a grant from 
England or from other sources. But this time my Honourable friend Mr. 
Mehrotra has left the means to His Excellency the Commander-in-Chief. He- 
simply wants to have the end, and knowing the old principle that the end justi
fies the neans, it does not matter to us what particular measure His Excellenoy-

♦Not corrected by the Honourable Member.
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the Commander-in-Chief takes as long as we arrive at the desired oonclusioiu 
May I remind His Excellency of the golden example which his predecessor 
htts set ? When he came to !l d̂ia he found military expenditure standing at 
something like Rs. 55 crores and when he left it was in the neighbourhood of 
Rs. 47 crores, a magnificent reduction of Rs. 8 crores. May we hope that 
Hifl Excellency’s terra of office will be as economic and that he will live up to- 
the reputation which his predecessor has set up ? It is a noble precedent 
and worth following and I do hope His Excellency will follow it. That action 
of our late Commander-in-Chief endeared him to the heart of India, in spite 
of differences of opinion on other matters, and on Sir Robert Cassels we have 
greater claims because he belongs to the Indian Service.

Sir, various methods have been discussed by Honourable Members whereby 
reduction may be eflFected. It is for experts like His Excellency to decide 
which is the least defective—we cannot have perfection—of the methods sug
gested to him. The necessity of relieving the general taxpayer from a part, 
of the burden of military expenditure is one which has bc«n admitt^, I am 
happy to say, by the Military Department. Therefore, in support of my 
statement I should like to read a few words of His Excellency Sir Philip 
Chetwode on page 219 of our reports on the 24th September, 1935. Referring 
to the grant made by the British Government towards the cost of military 
expenditure in India, His Excellency said :

I think it was in March, 1934 I said on behalf of the Government that 
thought India had only obtain^ bare justice in the award which she has got

Again, Sir, in another part he said :
** So far from the Qovemment of India and myself opposing this contribution iroin 

England, at any time from the time it has been mooted we not only supported it but 
we did our best by briefing Counsel to appear before the Committee and put forward every 
possib e argument which might influence the Tribimal, and we actually did our best to* 
get more

That shows that we and the Military Department are at one on the question 
that the contribution made by the British Exchequer towards the defence 
cost of India ought to be augment.ed. The only difference between the non
official and official side lay in the fact that, while we were a little impatient to 
have everything now, the Government thought that after having receivcnl 
something it is alwaj-/? a better policy to wait and consolidate and then advance. 
Those are always the military tactics and they have followed them even on 
this occasion. I for one do not think that the military authorities are to blame 
for the slow pace at which expenditure has been reduced. Knowing the 
inability and poweriessness of the people of India, we should not forget that 
even the officials are not the officials of a sovereign State or even of a Dominion. 
They have their own shortcomings and their own restrictions. They can only 
act in the interests of India as far as they are permitted to act. The first and 
primary consideration which guides the strength of the Army in India is the 
duties which are allotted to it. If the duty of the Army in India was to fight 
a third class power, then the military authorities would reconsider their dis
positions and could reduce the strength. But, as we know, the duties of the 
British Army in India are more comprehensive and involve holding their own 
even against a first class power for some time.

T h b  H o n o u r a b le  th e  PRESIDENT : May I ask you to confine yourself 
within the scope of the Resolution ?

I
The H onourable Mr. HOSSAIN IMAM : Sir, the reduction of expen

diture cannot be brought about without there being a change in the policy
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of the Government and the duties of the defence forces. , Because we all 
admit that with the duty which is now imposed on the Britifih Army in India 
there is very little possibility of reducing the expenditure. Therefore we 
wish to attack the root cause of the trouble, which is the duty of defending 
India for a certain time against even a first class power. U^ess and uutU 
you absolve the Indian Army from that duty, as Sir Philip Chetwode many 
times pointed out, it will be impossible for us to reducc the strength of the 
army by even one unit.

Now, Sir, I come to the question whether that duty has been imposed on 
any other part of the Bntish Empire or not. I challenge the Oorernment to 
citc the example of any (Government under the British Crown which has been 
saddled with this duty of defending itself for a time against a first class power 
until reinforcements arrive from Great Britain. Tho British Government has 
an its generosity done wonders. One of the wonders is in Egypt, where an 
army of occupation is maintained without charging the Egyptians a penny. 
The curious thing is that in 1930 there was a quarrel whether that army, 
which costs Egypt nothing, should even remain in Egypt. We, Sir, should 
welcome an army of ten or twenty thousand to be stationed in India at the 
cost of England. If the Government is ao anxious to maintain an army >ut> 
side the British Isles for the safety of the British Empire, they could not find 
A better place for it than our own unfortunate country.

Sir, then there is another question which I should, with your j^rmiseion, 
like to tackle. It is the question of the army maint>ained by the Indian States. 
During the last two or three years we have seen papers from the Military 
Department giving particulars of the strength of these State forces, of their 
various formations and other matters of interest. We are very grateful to 
the Army Department for that brochure, but may I ask that in the picture 
of the defence of India, British India alone should not figure. The army 
maintained by the Indian States, should they be brought to the level of a 
first class army under the guidance, supervision and control even by the 
military authorities or it should be abolished and the princes be asked to make 
a contribution to the Imperial Defence Fund and that contribution may bo 
regarded as appropriation in aid of the defence head as is done in England. 
Any grant coming from other heads is regarded as appropriation in aid. The 
expenditure of the Indian States is not a negligible sum. The estimate made 
by tlie official authorities in India is that the smn involved is more than Rs. 2 
<Tores, whereas the non-official estimate is about Rs. 6 crores. Whatever 
it is, I venture to suggest that this is not a negligible sum and one to be brushed 
Aside. Indian States have no enemy-----

T he H onourable the PRESIDENT : I would ask you not to refer
to Indian States. Those armies are held under special treaties with the 
Crown.

T he H onottrable Mr. HOSSAIN IM.\M : May I remind you* Sir, 
that the defence of India is a task involving not British India alone but Indian 
States as well, especially is it pertinent when States like Kashmir and Kathia
war do not make even an indirect contribution to the revenues of India in 
I lie shape of (‘ustonis. They are being defended without any cost to 
them....-

The HoNotfRABLE THE PRESIDENT : They pay for the increased cost 
o f imports.

352 COUNCIL 07 STATE. | 26th  F kh. 1986.



T he H onourable Mr . HOSSATN IMAM : They keep the duty trv 
themselves and do not make any contribution. {An Bonmrahh Member ; 
“ Not the maritime States.) ”

Sir, I was referring to the fact that in the defence picture no part of the 
defence forces should be disregarded. If you have that army, take advantage 
of it and include it in your defence forces and consequently reduce that part 
of expenditure on the Britisli India side which is being incurred because that 
army is not effective.

T he H onotjb.\ble R ai B ahadur  L ala RAM SARAN DAS : Advantage 
has always been taken of the State forces.

T he H onourable Mr. HOSSAIN IMAM : State forces have fought in 
the war ; if they are looked after, they will do very well ; there is nothing 
inherently bad about them.

Sir, the policy of Indianisation, as has been pointe<l out by my Honour  ̂
able leader, has not been followed. We had during the last session to com
plain of the method wltereby the pace of Indianisation has been slowed down 
by the abolition of non-commissioned officers. These devious methcxls on the 
face of them have nothing particular to stigmatise it ; the result has been to 
re bal’d the progress. We therefore request the Commander-in-Chief to take 
whatever steps he likes, whatever method he wishes to adopt to live up to the 
reputation of his predecessor and reduce expenditure in the like manner.

Sir, I support the Resolution.

T he H onourable  Mr. SHANTIDAS ASKURAN (Bombay: Non- 
Muhammadan) : Sir, 1 rise to support- the Resolution on principle ; I am
sure, Sir, that elect-ed, nominated or Government side, all will agree to the 
prfnciple. Sir, it is a qilestion of difference of opinion as to how to economise 
the expenses. My friend the Honourable mover of the Resolution is strongly 
of opinion that the British Army should be reduced. I, as one coming from 
Bombay side, have not seen the position on the Frontier and I am not therefore 
able to give an opinion on that. His Excellency the Commander-in-Chief 
is the best judge of the proportion in which the army should be kept. Of 
course I am sure that His Excellency is satisfied with the loyalty up to now 
which the Indian .\rmy has shown. Up to now the principle has been accepted 
and adopted of reducing the army. Therefore how to reduce, when to reduce 
and to what extent to replace the British by Indian troops—I think it is much 
better to leave these matters to His Excellenc\̂  the Commander-in-Chief. 
Now, the ratio of pay between the English and the Indian Army is about 
3 to 1. Therefore if a replacement of 10,(KK) is made in the 60,000 British 
troops, it will effect a saving of Rs. 40 to Rs. 50 lakhs. In an army budget 
of Rs. 50 crores, I do not attiich much importance to Rs. 40 to Rs. 50 lakhs. 
Of course, every saving is welcome. Sir Nasarvanji Choksy has given us the 
ratio of the expense per head of the population in the different countries, but 
he has overlooked one point. In England the ratio is very big ; but they 
have to protect the Dominions, Colonies, and so on. The ratio in Japan is 
Rs. as against Rs. in India per head of the total population. The popula- 
tk)n of Japan is only one-sixth or one-eighth of India. We should also 
remember how much Japan has developed and increased her trade and industry 
with that force, which India has lost—we used to trade a lot with other 
countries.

I now come to another pc>int. Will His Excellency the (-ommandcr-in- 
Chief inform this House if there is any (country where 46 per cent, of the totat

M I U T A U Y  E X P K N D l T i m i : .



[ Hr. Shantidaa Askuran.]
pay of the soldiers is paid to their ofl&oers, Rs. 4 orores we pay against Rs. 9,10 
laJ^s for the total force? Is there any country where about 21 per cent, of the 
total pay of the soldiers is spent at the headquarters, where they are sitting 
in their palatial offices ? Is there any instance of this kind in the world ? I 
would al^ like to know from His Excellency the Commander-in-Chief whether 
in time of peace, when not even a pound of gunpowder is used, Rs. 35 orores 
or about four times more than the pay is spent on overhead charges. There 
are a hundred! and one ways of minimising the expenditure, which is very 
badly wanted.

With these words, Sir, I support the Resolution.

The Honourable Mr. P. N. SAPRU (United Provinces Southern : Non- 
Muhammadan) : Sir, the Honourable Sardar Buta Singh and the Honourable
Sir Nasarvanji Choksy have opposed this Resolution. With Sir Nasarvanji 
Choksy I have a certain amount of sympathy. He is suffering from a complex 
and that complex is the Soviet complex and therefore he cannot see things in 
l^eir proper perspective. Sir, personally my sympathies are with paci^m ; 
my sympathies are with reduced armaments. I do not believe in this race of 
armaments which is going on everywhere in the modem world. Therefore I 
•cannot agree with the militarist point of view. I suffer from no Soviet or 
•communist complex. The real antidote against communism is a bold and 
< !O u ra g e o u s  policy of social reform. Therefore the point of view that I should 
like to press is this. Within one year Provincial Governments of an autono
mous or semi-autonomous character will be functioning in this country. This 
year some of the provinces are faced with a deficit. Others are in rather a 
precarious condition from a financial point of view. We want, Sir, a rapid 
development of social services ; we want more funds for the social services. 
How are provincial ministers and how are provincial legislatures to deal with 
this demand for the development of social services ? The only elastic sources 
of revenue that we have in the country are customs and the income-tax and we 
•cannot have any contribution so far as income-tax is concerned to the provin- 
<jes from the centre until the army expenditure is reduced. If the army expen
diture remains at its present level it is quite clear that provinces will not be able 
to get any share of the incomo-tax receipts and provincial ministries and pro
vincial legislatures will be able to achieve nothing. Therefore, Sir, the ques
tion has got to be approached from the point of view of the Indian taxpayer. 
The question has got to be approached from the point of view of the toiling 
millions of this country—millions who cannot have even one proper meal a day. 
Tf it is necessary for you to have this large army then England must contribute 
something towards the cost of this huge army. We do not control our foreign 
f)olicy. It is the British Government that controls our foreign policy.

T hb H onourable the PRESIDENT : Order, order. I have allowed 
Honourable Members a certain amount of latitude this morning but I must not 
under the guise of tliis Resolution allow a general debate on the military policy 
•of the Government of India. The Resolution is of a specific character and I 
must say that so far only one Honourable Member, Mr. Shantidas Askuran, has 
<?()nfined himself strictly to this Resolution. In order to save time and as you 
will all have another opportunity of discussing very shortly the military policy 
of the Government of India, I would request Honourable Members who now 
follow to strictly confine themselves within the scope of the Resolution.

The H oi ôurable Mr. P. N. SAPRU : Thank you, Sir.
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At the First Round Table Conference there was a special committee 
appointed to go into this question of Indianisation and there was a memoran
dum submitt^ by some very moderate men—T think Sir Provash Mitter was 
one of the signatories to the memorandum and Sir A. K. Ghaznavi was another. 
They presented this memorandum to the First Sub-Committee and they pointed 
■out that the total cost of the British garrison is in the neighbourhood of Rs. 27 
orores—I forget the exact figure—and they wanted the whole cost of this 
British garrison to be borne by the British exchequer. Well, these were very 
moderate men and as my friend the Honourable Mr. Hossain Imam has pointed 
out, Sir Philip Chetwode, the late Commander-in-Chief, had himself some 
sympathy with that point of view. It is also a fact that before the Tribunal 
appointed to inquire into the question of financial adjustment between India 
*nd Britain, the Government of India themselves pressed for a larger contribu
tion than hais actually been given to us by Great Britain. Therefore, Sir, 
•we should like the Government of India if the British Government is^not 
prepared to reduce the strength of the British Army in India (although we 
think that the British Army can be reduced with safety in this country), 
is to take up this question of contribution by Britain to India. We suggest 
that they should take up this question of the contribution from the British 
-exchequer to the Indian revenues. It is because I want this question to bo 
taken up by the British Government that I am emphasising that we have no 
^ntrol over our foreign policy and therefore it is fair that the British Govern
ment who control our foreign policy should contribute something towards the 
•defence of this country.

Sir, with these words, I support this Resolution.

H is E xobllbncy tub COMMANDER-in-CHIEF : Well, as we have
heard, Sir, this Resolution reco nmends a reduction of defence expsnditure. 
There is nothing actually in the wording of the Resolution itself to indicate the 
grounds on which the recommendation is made, except the bare fact that the 
Dominions spend a smaller proportion of their income on defence than India 
does. Before I go on to deal with the speeches made in support of the Resolu
tion, I must first of all explain to the House exactly what it means. There is 
no necessity to quote a large number of statistics. The plain fact is that India, 
as a whole, spends about 25 per cent, of her national income on defence, while 
it will be sufficiently accurate for the present purpose to take it that the 
Dominions spend—on the average—about 5 per cent. What the mover’s 
proposition amounts to therefore, if taken literally, is that India’s defence 
expenditure should be reduced from somewhere about Rs. 45 crores to some
thing in the neighbourhood of Rs. 9 crores. Well, such an extreme proposition 
has as far as I know never been placed before Government on any previous 
occasion—least of all in this House which has a reputation for not advancing 
wild and impossible proposals. Nor do I supposê  for a moment that this is 
what the Honourable Member really meant. In fact it is clear from his speech 
that it is not. I merely suggest that the Resolution might have been more 
<5arefully worded. What the mover and those who followed him want to know 
is whether any reduction of defence expenditure is possible ; and, as far as I 
could gather, the only fresh ground on which they themselves think that such 
a reduction should be possible is that there is now less danger than there used 
to be of an attack on India by a certain great power.

Now, Sir, I do not propose either to give this House a lecture on the 
military problems of the Dominions as compared wit!K those of this country, 
or to embark, even if I were permitted to do so by the rules of the House, on
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any discussion of our relations with foreign powers. The mover’s case, 
however, contains two such glaring fallacies that I must expose them before
proceeding further.

The first fallacy is that clefencc expenditure in India is maintained at its 
present level owing to fear of attack by some great power.

The sec ond is that, if that fear is removed, it should be possible to reduce 
our defence expenditure to something approaching the level of certain couhtri^ 
whose situation and military problems l^ar no relation whatsoever to those of 
this country.

As regards the former point, it is unnecessary to consider whether it is 
right or wrong to assume that there is no danger of an attack on India by any 
great power—in Europe or anywhere else. The point is—and the Honourable 
Member only has to read the Report of the Capitation Tribunal to see it for 
himself—that the army in India is not maintained on a scale calculated to meet 
external attack by any great power. It is responsible only for internal security 
and for the defence of India against the minor danger of focal aggression on her 
frontiers : and it is maintained only on a scale sufficient to meet these dangers. 
There has been no suggestion that these dangers have been reduced ; nor indeed 
is there any ground for such a suggestion.

On the latt«*r point. 1 can only sa> that it is ridiculous to compare the 
defence liabilities of India with those of Australia or New Zealand, surrounded 
as they are with thousands of miles of sea ; or with those of Canada to whom 
the only land approa< hes are through the territory of a friendly power with no 
territorial ambitions. The point is adequately summed up in the concluding 
paragraph of Chapter II of the pamphlet entitled Some Facts and Fu/ures abmd 
Indian Defend ” , which I would invite Honourable Members to study once 
more, even if they have read it alreafly :

“  There is no point (hhĵ h thi« pamphlet) in proeluiming that this nation or that i8 not 
in any way animated by warlike motives, when the hard fact is that it has doubled its 
army or ti-ebled itn defence expenditure ; and it in even more futile to argue that it is 
wrong for India to spend so many millions on defence because Canada or Aiutmlia, for- 
inBtance, spend only a fraction of that amount. The problems with which India is fa<^ 
are without parallel in any other part of the Empire ; and the argument is on a par with 
the awwrtion tliat it should be unnecessary to wear warm clothes in the Arctic Circle 
because people on the Equator aixj able to do without them ” .

That, 8ir. brings me to the larger and more important issue arising out of 
this Resolution.

The last seven years have witneswHJ an enormous reduction in the cost of 
Indian defence—a reduction which at one point reached the truly remarkable 
figure of over Rs. 11 crores bt?low the budget for 1930-31. The reduction itself 
was started and canied through in an atmosphere of world depression and at a 
time when general disarmament was a live issue. Today we live in quite a 
different atmosphere. Re-armament is the order of the day. His Majesty’s 
Governments in Great Britain and most of the Dominions are fa(>ed with tlie 
need for increasî s in strength and much-delayed improvements in equipment 
and armaments which will involve very heavy extra expenditure. It is indeed 
curious that the mover should have seen fit to refer to the analogy of the Domi- 
m'ons at a time when more than one of them have doubled, and more thaib 
doubled, their defence expenditure in the last two years.
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And what of India ? Those who are never tired of saying that our defence 
expenditure is dictated by imperial considerations are perhaps wondering why 
we are not engaged at the present moment in raising the strength of our army 
in India. We are not doing h o  because, as far as 1  can foresee at present, the 
d(̂ fence of India does not require such an increase : but we cannot afford to 
stand still. A considerable part of the reduction of expenditure made during 
the last few years was secured by using up reserve stocks and postponing expen
diture on new and up to date equipment and on buildings. We have not 
allowed the efl&cioncy of the armed forces to deteriorate, but the temporary 
expedient of living on our own fat cannot go on indefinitely and there is a 
certain amount of leeway to be made up, and certain adjustments to be made. 
The present Financê  Member and his predecessor have both made it clear that 
the budgets of the last few years cannot be? regarded as representing a new 
permanent level of defence expenditure. The fact is that if our forces are to be 
kept, as I am sure the House would wish them to be kept, in a state of efficiency 
and properly equipped for war, there be an increase rather than a decrease* 
in our expenditure. I am afraid I shall have disappointed my Honourable- 
friend Mr. Hossain Imam, but it would be clearly wrong for me to hold out any 
false hopes in that direction and after what I have said I hope the House will 
agree with me that this is empliatically not the moment to ask for a further 
reduction in the cost of defence.

Sir, 1 must oppose the Resolution.

T he Honourable R a i Bahadur  L ala RAM SARAN DAS : What are
the factors which haVe made His Excellency the Commander-in-Chief or the 
Defenoo Department to continue the raised expenditure from Rs. 27 crores to- 
Ks. 47 crorcs ? What were the factors which have resulted in practically 
doubling the military expenditure as compared to pre-war times ? What 
has bwn the change in the relations of the neighbouring countries and the 
change in the border, Û rritorial conditions, etc. ?

Hi8 E xckllencv the COMMANDER-in-CHIEF : I must have notiĉ e
of that question. Sir.

The Honourable Rai Bahadur Lala MATHURA PR.\SAD 
MEHROTRA : Sir, only two Honourable Members have opposed my Resolu
tion and the points they raised have been thoroughly replied to by the speakers 
on this side who have supported the Resolution. His Excellency the Com
mander-in-Chief was pleased to remark that there were no grounds in the 
Resolution on wliich this reduction was sought. It is impossible to give grounds 
in a Resolution of this nature on which reduction is sought. We have made it 
plain in our speeches that we want a substantial reduction. I have suggested 
one or two ways and I have left it to His Excellency himself, who is the best 
judge how to reduce the expenditure. Our object is only this, that considering 
the condition of India, it is not proper to spend such a large amount, which His 
Excellency has put at 25 per cent, of the revenues of the whole of India. 
If we consider only the taxable revenue of the Government of India, we are 
expending 6() per cent, on military expenses. His Excellency was also pleaded 
to remark that the Dominions are considering an increase in their military 
expenditure. They can well afford to do so when they are spending only 5 pt̂ jr 
cent, of their revenue on military expenses and have hitherto spent such largo 
amounts on their nation-building departments. Consider the state of literacy 
in the Dominions and in India ; it is only a drop in the ocean. Similarly,
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their expenditure on public he^th and other nation-building departments has 
 ̂been relatively much greater than that on milita^ ei^nditure. Apart from 
this, their income per head is much greater than it is in India. So, in view of all 
these facts, even if they increase their military expenditure by one or two per 
cent., it will be quite legitimate for them to do so.

The other point His Excellency was pleased to raise was about the danger
j  ̂^ of attack. I do not find that there is any such immediate

danger for India. It has been made a bogey for the last 
50 or 60 years. In respect of Russia, the relations between Great Britain and 
Russia are better than they have been for some years back. India is also pro
tected on all sides, save one, by the sea, and for that one side it is not necessary 
that we should keep British soldiers in such large numbers, when Indian 
soldiers have proved their gallantry and devotion. Even if we substitute a 
decent number of Indian soldiers for British and bring the ratio to what it was 
before the Mutiny, there would be substantial savings. Then, as my friend 
from Bombay observed, there are so many other directions in which economy 
'oan be observed. Where there is a will there is a way. If Government is 
d̂etermined to make economies, they can do so. They have already during the 
last three or four years economised to the extent of Rs. 7 or Rs. 8 crores, and 
they could easily reduce the expenditure by a like amount in the near future. 
My chief object is that there should be a substantial reduction in army expendi
ture and the money thus saved should be spent on the nation-building depart
ments.

With these words, Sir, I press the Resolution.

Thb H onourable the PRESIDENT : Resolution moved :
“ That this CouQoil recommands to the Governor Qaaeral iu Council that the relation 

o f  military expenditure to the averagd income in India should be the same as in the Domi
nions

The Question is :
That that Resolution be adopted

The Council divided :

AYES—17.

Askuran, The Honourable Mr. ShanbidaH. 
Banerjeo, The Honourable Mr. Jagadish 

Chandra.
Barua, Tho Honourable' Srijul Hcramba 

ProHad.
Ghazanfar Ali Khan, The Honourable 

Raja.
Halim. The Honourable Khan Bahadur 

HaBz Muhammad.
Ho88ain Imam, The Honourable Mr. 
Jagdiah Frasad, The Honourable Rai 

Bahadiir Lala.
Kaliluir, The Honourable Mr. V. V. 
Khaparde, Th<; Honourable Mr. G. S.

Kidwai, The Honourable Shaikh Mushir 
Hosain.

Mehrotra, The Honourable Rai Bahetdur 
Lala Mathura Prasad.

Mitha, The Honourable Sir Suleman 
Cassim Haji.

PadHhah Sahib Bahadur, The Honour
able Saiyod Mohamed.

Ram Saran Das, The Honourable Rai 
Bahadur Lala.

Sapni, The Honourable Mr. P. N.
Sinha, The Honourable Kumar 

Nripendra Narayan.
Suhrawardy, The Honourable Mr, 

Mahmood.
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NOES—31.

Akbar Khan, The Honourable Lieute
nant-Colonel Nawab Sir Mahomed. 

Akram Hiisain Bahadur, The Honour
able Prince Afsar-ul-Mulk Mirza 
Muhammad.

Basu, The Honourable Mr. liijay Kumar. 
Buta Singh, The Honourable Sardar. 
Oharanjit Singh, The Honourable Kaja. 
Chetty, The Honourable Diwan Bahadur 

G. Narayanaswami.
Choksy, The Honourable Khan Bahadur 

Dr. Sir Nasarvanji.
Clow, The Honourable Mr. A. G. 
Commander-in-Chief, His Kxeellency 

the. *
DevadoBK. The Honourable Sir David. 
Ghosal, The Honourable Sir Josna. 
Ghonh Maulik, The Honourable Mr.

Satyendra Chandra.
Hafeez, The Honourable Khan Bahadur 

Syed Abdul.
Haidar, The Honourable Khan Baliadi^r 

Shams-ud-Din.
The Motion was negatived.

Hallett, Tlie Honourable Mr. M. G.
Inhrat HuHain, The Honourable Saiyid.
Jagdish Praead, The Honourable 

Kunwar Sir.
Johnson, The Honourable Mr. .1. N. G.
Kametshwar Siugh of Darbhanga, The 

Honourable Maharajadhiraja Sir.
Ma(|bul HuRaiii, The Honourable Khan 

Bahavlur Shaikh.
Maung Aye, The Honourable Captain.
Molntyro, The Honourable Mr. W. T.
Menon, The Honourable Diwan Bahadur 

SirKamunni.
Noon, The Honourable Nawab Malik Sir 

Mohammad Hayat Khan.
Parker, The Hojtourable Mr. R. H.
Raghunandan Prasad Sinî h. The 

Honourable Raja. ‘
Raismaii, The Honourable Mr. A. J.
RuB3ell, The Honourable Sir Guthrie.
Stewart. The Honourable Mr. T. A.
Tliomas, The Honourable Mr. E. Fi
Williamw, 1’he Honourable Mr. A. deC.

T he H onoubablb the PRESIDENT : Both these clocks in the Council 
are not correct. I think this will be a convenient time to adjourn.

The Council then adjourned for Lunch till a Quarter Past Two of the 
dock.

The Council re-assembled after Lunch at a Quarter Past Two of the 
Clock, the Honourable the President in the Chair.

RESOLUTION RE EMPLOYMENT OF -  DUFFERIN CADETS.

T he H onoubablb Mb . P. N. SAPRU (United Provinces Southern : Non- 
Muhammadan) : Sir, I rise to move the following Resolution :

“  This Council recommends to the Grovemor General in Council that whenever mail 
contracts with the shipping companies are renewed, definite conditions be attached to the 
grant of mail subsidies out of the Indian exchequer about the adequate employment of 
Lidian apprentices and officers in ships belonging to such companies, and that he may be 
pleased to take further stops as may be necessary—

(а) to ensure that the shipping companies trading regularly on the coast of India
take at least two ‘ Diifferin * cadets as apprentices for training and also 
employ in their ships qualified officers and engmeers trained in the ‘ Dufferin ’ 
and by recruiting annually at least 50 per cent, of such officers and engineers 
from qualified ‘ Dufferin * Indian cadets ;

(б) to induce the Peninsula and Oriental and other shipping companies which receive
mail subsidy and patronage of the Government to employ duly qualified 
Indian ‘ Dufiferin ’ radets as officers on their steamers in adequate num
bers

Sir, it will be within the recollection of this House that on the 17th of 
**-16 PM month I put certain questions in regard to the
" ’ * “ Dufferin ** cadets and their employment in shipping

•ompanies. Sir, the answer to those questions will be found at page 17 of
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Volume I, No. 2 of the Council of State Debates. I will at a later stage of niy 
speech invite the attention of the Council to certain figures supplied to me by 
the Honourable Mr. Clow in the replies which he gave to my question.

Sir, one of the terms of reference of the Indian Mercantile Marine Com
mittee which was appointed by the Government of India on the 3rd February, 
1923 was that they should consider what measures could usefully be taken

‘ ‘ for tht? establishment of a Nautical CoUege in Indian waters for the purpose o f  
training executive officers and engineers of ships

The Committee recommended that a training ship should be established in 
Indian waters and that this ship should be in the form of a Floating Establish
ment and that it should be maintained by the Government. The Committee 
before making this recommendation enquired by a circular letter addressed 
to the Managing Agents of the British India Steam Navigation Company, the 
Asiatic Steam Navigation Company, the Scindia Steam Navigation Company 
and the Moghul Line whether they would be prepared to accept for training 
on board their steamers a certain number of Indians as apprentices from the 
training ship to be established in Indian waters and employ them when they 
proved efficient and satisfactory as apprentices and successfully passed their 
Board of Trade qualifying examinations as mates and masters. Now, Sir, 
the Committee received an encouraging reply from these shipping companies. 
They intimated that they would be prepar^ to take these cadets as appren
tices in their ships and that they would be prepared to take them also as offioera 
when they were duly qualified. The point that 1 want to emphasise is that 
when a decision was taken that there should be a ship established for this 
purpose it was emphasist̂ d that opportunities would be available for these 
cadets for employment as officers. The Committee realised the importance 
of providing careers for these mates. Their point was that it wan no use 
establishing this ship and then leaving the men who were trained on this 
ship to find careers for themselves. And on page 15 they say :

“ While* appreciating the r̂ uidiiiCHrt f̂ xpreHmnl b\ th('(ixisting to tako Indiuu
apprentices and to employ them us officers after they }mv<> fully trained, we have come
to the conciuHion, after careful (‘.onsideration, that tlie succsess of the scheme we are propos
ing for t he tiaiiiing and future employment of Indian lads so trained should not l>e left to 
chance or the goodwill of sliipping companies. We are, therefore, providing in our recom
mendations for the coastal trade that before a license is granteti to any company an under
taking must be given that apprentices will be taken to the extent of at least two per ship 
subject to a maximum of 60 for any one company, and that Indian officers anti engineers 
as they bfHU)me eligible will be employed up to the extent of 50 per cent. of the total numbt r̂ 
of offic<*r8 and engineers employed. In this way it is hoped in course of time to bring 
about tli(‘ complete Indianisation of th(̂  superior p<'rsonne) of the coastal mercantile 
marine

So that, Sir, the Indian Mercantile Marine Committee recognised that the 
question of the future employment of these cadets should not be left to the 
goodwill of the shipping companies. They thought that there should be some 
law or regulation requiring compulsory employment of officers in order that 
the scheme they had suggested might become a success. Sir, it was in 1925 
that the Legislative Assembly adopted a Resolution for the establishment of 
a training ship in Indian waters and it was in 1927 that the training ship was 
established in the Harbour of Bombay. Then, Sir, the question as regards the 
prospects of employment of these men who were to be trained in this training: 
ship was exercising the thoughts of all concerned and the then Viceroy,
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Lord Irwin, made the following appeal in his speech at the annual session of 
the Associated Chambers of Commerce at Cawnpore on the 6th December, 
1926:

“  Of equal importance to Indian shipping itj tho question of it« p'Jraonnol. There has 
for some time bean a very natural desire on the part of Indians to take a greater part in 
the transport systems of their country. The Government has accordingly decided to 
establish a training ship at Karachi nexf year, and the Board of Trade have agreed to 
raoognite the course, on the same footing as the Nautioal Colleges in England for the 
purpose of certificates of competency. It is, however, no use training Indians in this 
way unleHs they have a career open to them. I hope, therefore, that BritiHh shipping coin- 
"panies will co-operate to make the training ship a succosh by giving fair opportunity of 
employment to Indian cadets '
I want to emphasise these words :

“ It is no use training Indians in this ŵ ny unless they have a caret r open to them” .

The question of subsequent employment after they had been trained was 
regarded as of fundamental importance by His Excellency Lorid Irwin. Sir, 
the Governing Body of this training ship has also ialwayTs realised the importance 
of subsequent employment of these cadets and I understand that Sir 
Purshotamdas Thakurdas was given an assurance that the Government of India 
would not hesitate to take suitable action if these cadets did not get employ
ment as officers after they were duly qualified. The Governing Body abo, 
it appears, obtained assurances fi:om the British India Steam Navigation 
Company, the Asiatic Navigation Company, the Moghul Line, the Nourse 
Line and the Scindia Steam Navigation Company that they would employ duly 
qualified cadets of the training ship as officers on their vessels. The Peninsula 
and Oriental Company, however, wore rather reluctant to give any under
taking that they would employ these men as officers in their ships after they 
had duly qualified themselves on the “ DufFerin I do not day that they 
said that they would not employ them. That is not what I say. But they 
did not express any readiness to employ these men, after they had been duly 
qualified, in their ships plying in Indian waters. The point that I would 
emphasise is that the attitude of the Peninsula and Oriental Company in this 
matter is regrettable. The Peninsula and Oriental Company has been en
joying the patronage of the people and the Government of India. They carry 
the mails and they are paid certain amounts for the carriage of those mails. 
We may call it a subsidy or anything else. But the fact remains that they 
enjoy the patronage of the people and the Government of India. Under the 
Lee concessions also they enjoy certam benefits. Therefore, their attitude 
in regard to this matter is, to put it mildly, regrettable.

Again, in 1928, Lord Irwin made the following observations at the annual 
session of the Associated Chambers of Commerce at Calcutta :

“  On the same occasion I spoke of a tjuestion of vital concern Indian Hhipping, (he 
(luestionof its jjer ônncZ, and the natural desire on the part of Indians to take a great i r 
part in the tranfiport systems of their country. To li<*lp to meet this rlain) (hĉ  ‘ Dufferiii ’ 
Training Ship waH established, and I should like to acknowledge the assistance of Britifli 
shipping companies in helping to start the ship and the interest that their rf>presentatives 
take as members of the (jrovoniing Body. It is also a causo (or givat satisfaction tliat 
shipping companies Hhould liave showji t hemselven willing to take ‘ Dufferiji ’ cadets as 
apprentices, and I earnestly trust that Indian cadets wilJ provi* their capacit\ and ill 
eventually find (employment by companit's which hav'o given them their appienti< e 
trainlTig

In 1929, Sir George Rainy, the Commerce Member, conveyed this assurance 
to the Members of the Indian Legislature : '

“  While anxious to avoid giving the impression that employment is assurt d to every 
passed apprentice, Government desired to emphasise the opportunities of employment 
which exist for those apprentices who give satisfaction ‘
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Now, Sir, the position is that today, out of 99 cadets who joined the 
training ship in 1927, 1929 and 1930, 15 did not follow the sea career. Of 
the remaining 84, tliree joined the River Survey, five took to the engineering 
line, seven were taken into the Bengal BHot Service, one entered the Royal 
Air Force, four were taken in the Royal Indian Navy, and one was absorbed 
by the Calcutta Port Commissioners. Thus, 21 cadets put of these 84 found 
employment in service other than service afloat. It would not be possible 
for 8hOj,e establishments to absorb so many cadets year after year. Vacancies 
were k ept open in the Bengal Pilot Service which took seven cadets at a stroke. 
In future years, they will not be able to take more than two per year. Of the 
remaining 63 cadets, 29 are serving as officers afloat. Twenty-two of them 
are serving in the Scindia Steam Navigation Company and four are serving in 
the British India Navigation Company. We have therefore a balance of 34 
left. Twenty-four will have completed their sea time by the end of last year 
and it will be clear therefore that employment will have to be found for 34 
cadets as officers during the current year. This is a rather serious problem 
to solve, for unless the British shipping companies implement their promise, 
and employ these cadets as officers on their vessels in adequate numbers, it 
would be difficult to secure employment for these cadets, and unless these 
cadets are employed, the training ship will not achieve the object for which 
it was started. Sir, the Governing Body of this training ship has been alive 
to the importance of this question. In 1931, the Governing Body held a 
comprehensive enquiry and came to the conclusion- t̂hat the prospects of 
employment were uncertain. In 1935, the Governing Body again realised 
that the problem of employment was becoming serious and they appealed to 
the Government of India to use their influence with the shipping companies 
to persuade them to employ these cadets as officers in larger numbers. Now, 
Sir, this ship was not intended to be in the nature of a public school. It was 
intended to be an establishment for the training of Indians as naval officers 
in ships operating in Indian waters, and if we were to try and solve the problem 
by giving a different turn to the education that is being given to them in this 
ship, we would not be keeping to the spirit of the declarations that were made 
when thi.s ship was started. In a communication issued by the Department 
of Commerce on the 25th November, 1935, it was stated that it should be 
borne in mind that the object of the training ship was to train boys for a sea 
career and not add one more to the educational institutes of the country 
designed to train boys for ordinary vocations. Now, parents when they send 
their boys to the “ Duff*erin have to spend some money on educating them. 
It costs a parent about Rs. 5,000 to have his son trained in the “ Dufferin 
and he sends his boy there in the hope and expectation that he will receive 
employment after he has been properly trained. It will therefore be wrong 
after having held out this hope to him, to tell him that he must look upon it 
as a sort of public school and that the boy must find a career for himself and 
that Government cannot help him to find a career. Therefore, the position is 
that the time has arrived when Government should take some action. I am 
suggesting that Government should carry out the recommendations of the 
Indian Mercantile Marine Committee. I cannot lay my hands at the moment 
on the exact paragraph in the Committee’s recommendations, but I have taken 
the recommendation embodied in the Resolution from the Committee’s report 
itself. It is their definite recommendation that conditions should be attached 
to the grant of mail subsidies out of the Indian exchequer, and clause (a) too 
is a recommendation of the Indian Mercantile Marine Committee. Now, Sir,, 
so far as the Peninsula and Oriental Company is concerned, it is not employing.
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at present a single Indian officer. According to the statement which was 
supplied to us by Mr. Clow, the Peninsula and Oriental Company has been 
getting large amounts from the Indian exchequer for the carriage of mails. 
In 1924 tbe amount paid was £20,100 ; in 1925, £21,775; in 1926, £23,870; 
in 1928, £27,699 ; in 1930, £31,323 ; in 1931, £30,244. This was for mails. 
So fax as payments for parcel mailt is concerned, the amounts were these. 
In 1926-27, £10,782-19-2 ; in 1927-28, £12,427-3-5 ; in 1928-29, £12,080-1-6 ; 
in 1929-30, £12,361-13-4; in 1930-31. £10,606-19-10 ; in 1931-32, £9,675-9-7. 
Sir, I have got the figures for the earlier period also but I will not trouble the 
House with those earlier figures. The point that I would emphasise is that it 
is no use training these men and then saying to them, find a career for your
self. It is no use merely taking them as apprentices. We want them alsâ  
to be employed after they have obtained their second mate’s certificate aa 
officers, and it is not an unreasonable request that British shipping companies, 
which are operating in Indian waters, should be under an obligation tô  
employ a certain proportion of Indians, duly trained and duly qualified Indians, 
as officers on their ships. I am not raising any question of coastal reservation. 
I am not raising any question of licensing these ships. What I am suggesting 
is that companies which receive patronage, as the Peninsula and Oriental 
Company does, and as the British India Steam Navigation Company which 
takes our mails to the Persian Gulf and Straits Settlements does, should be 
under some obligation to take Indians as officers on their ships. The question! 
of the Peninsula and Oriental Company contract will come up for review in 
1939. The Honourable Mr. Stewart will correct me if I am wrong and I 
should like him and the Department of Commerce to bear in mind this 
grievance of the Indian public when the question of the renewal of the contract 
is taken up in 1939. We do not say employ unqualified men but we do. 
say that the Peninsula and Oriental Company should be more responsive to 
the Indian demand in this matter. Aft-er all it is a very reasonable demand ; 
we are not asking for something impossible ; we are not asking for something 
which is very extreme or very unreasonable. They have been enjoying our 
patronage for a very long time and they have made money out of this country. 
They are making money out of this country. Why should they not give some 
facility to the nationals of this country for serving as officers in their ships ?

That is, Sir, my Resolution and I do not wish to take up the time of the 
House imduly. I hope. Sir, that this Resolution will meet with adequate 
response from the Honourable Mr. Stewart and the Commerce Department.

T he H onoubable Mr. V. V. KALIKAR (Central Provinces : General) : 
Sir, I have to move an amendment to this Resolution of my Honourable 
friend Mr. Sapru. I request you to suspend the Standing Orders and if you 
will permit me I will move it.’

The amendment is :
“  This Council recommonds to tho Govornor General in Council that all poeeiblo fltepft 

be taken to ensure that employment be found for duly qualified ‘ Dufferin * cadet8 in 
shipping companies operating in Indian ports

T he H onoubable the PRESIDENT : It is really not in the nature of 
an amendment at all. It is in the nature of an alternative Resolution. But 
I am prepared to consider the question of suspending the Standing Order on 
two conditions : firstly, that the Government Member has no objection and̂  
secondly—it appears to me a more reasonable proposition—if the Honourable 
Mr. Sapru is prepared to accept your Resolution, the alternative Resolution, 
in substitution of his. If there is agreement on both these points, I shall 
probably allow it.
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T h e  H o n o u ra b le  M b . P. N . SAPRU : I  am  pre^pared to  accept it .

T h e  H on ou b a b lb  M r . T. A . STEWART : I  have no objection.

T he H onourable the PRESIDENT : T suspend the Standing Order 
and will allow the debate to proceed on the substituted Resolution which 
runs thus:

“  This Couacil recommencU to the Governor Goueral in Council that hU poBsible »ttip« 
be taken to ensure that employment be found for duly qiiaiified ‘ Dufferiu.’ cadetH in 
i^hipping companiee operating in Indian ports

T he H onourable Mr . V. V. KALIKAR : Sir, I warmly thank my 
Honourable friend Mr. Stewart for accepting this alternative Resolution.

Xhb H o n o u ra b le  th e  PRESIDENT : He has not yet accepted it ; 
ho has no objection to your moving it. '

T he H onourable Mr. V. V. KALIKAR : I am sorry, Sir. I further
Anticipate that he may accept it, because it is a very sensible and innocent 
|>ropo8ition.

Sir, the principle of creating an Indian personnel for sea service was 
accepted as long ago as 1925. My Honourable friend Mr. Sapru has given us 
the history in his speech and he has told us that Lord Irwin and the late Com- 
jnerce Member, Sir George Rainy, accepted the principle that these cadets 
.trained in the “ Duflferin ” should find an avenue of employment in British 
shipping companies. That shows that the Government have already accepted 
the moral responsibility of finding an avenue of employment for these cadets. 
But the present history is rather disappc^ting. The figures stated by my 
Honourable friend Mr. Sapru show that there are about 33 cadets of whom 
six who have taken the necessary qualification for competence are not employed 
and 27 who are likely to take the certificate in a month or two have to be? 
employed by these companies. It is really a matter of surprise that the British 
shipping companies who have been patronised by Government in connection 
with carrying of mails and in connection with carrying other things have not 
found it convenient to employ these cadets. I understand that these British 
shipping companies allow these cadets to act as apprentices on their ships, 
but theyMo not engage them as officers. That is the crux of the whole .situa - 
tion. We want thes^qualified cadets to be appointed as officers, deck officers 
and officers in the engineering line of these ships, so that the large amount of 
money that has been spent on this institution by Government, by the public 
and by the guardians of these cadets should not be wasted and these youths 
of the country should find employment in these companies. Sir, hi 1934, 1 
understand Sir Joseph Bhore, the then Commerce Member, while presiding 
over the prize distribution of this ship said :

*Dui,‘erih ’was ina very special sonso a natiori-buihiing enterprise which ooin- 
inarlded the onthusitwtic support of every patriot Indian and of e ery Britisher who 
V iihcs to hr fthifl country flhoulder her rasponsiSiUty in every phase of iior liff'

It sometimes occurred to me, Sir, that perhaps these cadets were not fully 
qualified and therefore these companies could not see their way to employ 
them. But the certificate given by Sir Joseph Bhore and other high authorities 
clearly show, Sir, that they do not lack the necessary qualifications which should 
debar in anĵ  way their appointment as officers on the ships of these companies. 
If, Sir, these companies do not employ these cadets, these cadets certainly will 
not find any avenue of employment in other companies because I understand 
the Scindia St^m Navigation Company has already engaged 21 cadets. So
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Aey will not find any avenue of employment anywhere else and they will Imve 
to return to their normal field in civil Ufe. And if these things occur, the very 
object of starting the “ Dufferin will be frustrated.

I further understand, Sir, that promises in the past were given by these 
companies to employ these cadets on their ships as officers but from the figures 
; ust now quoted by my Honourable friend Mr. Sapru it seems only four c^ets 
lave been employ^ by the British India Steam Navigation Company and prac
tically no cadet has been employed by the Peninsula and Oriental Company^
I therefore appeal, Sir, to the Government that they should impress upon 
these companies to employ more cadets who have duly qualified themselves for 
the post and if these companies refuse to accede to this normal request of the 
Government, they should find a way to impress upon them that these cadets 
should not be forced to return to ordinary civil life. I therefore. Sir, propose 
this alternative Resolution for the acceptance of the House as well as of the 
Government. ^

With these words, Sir, I submit my Resolution for the acceptance of the 
House.

The Honourable Khan Bahadur Dr. Sir NASARVANJI CHOKSY 
(Bombay : Nominated Non-Official) : Sir, the Mercantile Marine Training 
Ship Dufferin is an institution for all India but I should say it is especially 
the child of Bombay inasmuch as Bombay has taken a great deal of interest in 
its working, administration and success. The annual report for the year 1935 
indicates that there were 44 officers who had passed out of the training ship̂  
acquired the second or first mate certificates and were eligible to go on foreign 
ships. Besides that, six of the cadets have joined the Royal Indian Navy, 
That the question of finding posts for them is now receiving the full considera
tion of the Government of India and the Governing Body is indicated by a 
paragraph in the report on page 10:

“  Both the Governing Body and the Goveniment of India are very carefully waUhing 
the pofliiion regarding future employment in the mercantile marine, more eFpecially au 
the numlx'r of qualified officers increaseH

That shows that the Government of India is alive to the importance of the 
question. It is quite possible that they will take every possible care to see that 
the men who pass out get emplojnnent. Otherwise, of courso» if suitable 
employment is not found for all, it might be said that the experiment has not 
proved as successful as was anticipated. I agree with the amendment moved 
by my Honourable friend Mr. Kalikar and trust the House will have no objec
tion to adopting it.

The Honourable Sardar BUTA SINGH (Punjab : Sikh) : Sir, I wish 
to lend my whole-hearted support to the amendment. A start has been made, 
but it is a very small start indeed of giving training to our youth in the art of 
navigation. India with a long coast line depends entirely on the Britiah Navy 
for defence. Any day we may be called upon to defend this coast line ; it is 
therefore essential that we should have a fairly large number of traiaed officers 
who are employed in coastal shipping and who may be available for the Indian 
Navy. The shipping companies that are at present monopolising the coastal 
trade ought to employ “ Dufferin cadets largely. Since they have failed to 
do so, it is but proper that Government should require that these companies 
should recruit annually officers and engineers for their ships from qualified 

Dufferin ” Indian cadets.



Thb Hokoubablb Mb . JAGADISH CHANDRA feANERJEE (East 
Bengal: Non-Muhammadan): Sir, the Resolutickn that is before the House 
does not bring anything new but reiterates only a portion of the recommenda
tions of the Indian Mercantile Marine Committee which was appointed in 
February, 1923 and submitted its report in 1624. That Committee recom
mended amongst other things the establishment of a training ship in Indian 
waters for the purpose of training young Indian boys as deck officers, and they 
recommended the establishment of a ship in Bombay. The Government of 
India was not, as usual, satisfied with the report of the Committee and, as usual, 
for shelving this very im]wrta<nt question imported one Captain Sayer for his 
expert opinion on the subject. The expert generally agreed with the recom
mendation of the Committee but stated that he would prefer the Government 
of India to sanction scholarships for Indian boys, willing to be ship officers, so 
that they may be trained in the ships “ Conway, ” Worcester ” and “ Pang- 
boume. ” However, the Government of India agreed with the recommenda
tions of the Indian Mercantile Marine Committee and purchased the ship 
called Dufferin and equipped her with everything necessary to train 
Indian boys for being employed as deck officers. Sir, in discussing this parti
cular Resolution I do not like to go beyond the scope of the Resolution though 
I would have preferred to discuss the question of the establishment of a mer
cantile marine and all the recommendations of the Indian Mercantile Maxine 
Committee’s Report, for the reservation of coastal trade. However, Sir, 
I would refer the House to paragraph 16 of the report which deals with the 
question of the ways and means for the employment of Indian cadets after 
their training. In the course of that discussion it is stated as follows :

“ The Secretary of State in Cotincil m i^ t be asked to ext̂ end the Baroe facilitioBto 
selected cadets from the Indian training ehip to join the Bengal Pilot Scrvico as is at 
prf>s?nt eictended to cadets from the ‘ Conway, * ‘ Worcester ’ and ‘ Pangboume

This shows that the Committee did not stop by only recommending that 
Indian boys should be trained as officers but they also considered as to how 
best openings may be created for them after they were trained. In this connec
tion I would like to refer again to paragraph 23 of the said report where the 
•Committee stated as follows :

“  Having provided for the education and training of young Indians for sea life it is 
noces!4ary to consider what their prospects should be of obtaining employment

Sir, I give credit to the Committee for taking into consideration from before
hand as to how best to employ the cadets. The present Resolution only aims 
4it the same object. Sir, the opening of employment in the Bengal Pilot 
Service is limited. I am glad that a couple of years ago some “ Dufferin ” 
<5adets were appointed to the Bengal Pilot Service. But thanks are due to the 
European Chambers of Commerce in India who raised a hue and cry against 
the employment of such cadets in the Bengal Pilot Service. Government as 
usual being susceptible to European criticiŝ n have gone back and practically 
stopped recruitment of Indian cadets to the Pilot Service. Sir, it only proves 
how uphill the task is to find employment for these Indian cadets unless some 
sort of compulsion is put on the European and Indian business men and shipping 
companies to accept a fixed qiiota of Indian officers wherever such companies 
get the mail carrying contracts. A company, either Indian or British, can 
never expect to get any help from Indian revenues unless they are willing to 
give us this concession. I therefore feel very strongly that some formal and 
binding arrangements must be made with the Peninsula and Oriental, British 
India pteam Navigation and other shipping companies engaged in the coastal 
trade for giving practical training to our cadets on their ships and also for 
giving employment to such cadets after the period of apprenticeship. If the
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are not prepared to do it, then no oontraot for the carriage of mails should be 
given to such companies. I have therefore very much pleasure in supporting 
the substituted Resolution of my Honourable friend Mr. Kalikar which, to 
my mind, makes the very minimum demand. "

T he H onourablb  Mr . T. A. STEWART (Commerce Secretary) : Sir, 
before dealing with the Resolution moved by the Honourable Mr. Sapru and 
the amendment-----  .

Thb H onourablk  the PRESIDENT ; It is not an amendment: it is a 
substituted Resolution.

DMPT.OYMENT OP 'dUFFERIN'’ CADETS. 167

The H onourable  Mr. T. A. STEWART : I beg your pardon, Sir-
the substituted Resolution moved by the Honourable Mr. Kalikar, I wish to 
take this opportunity of contradicting as emphatically bs I can the sugirestion 
which has just been made, namely, that Government have reversed their 
declared policy of Indianisation of the Bengal Pilot Service. On the contrary, 
they have recently taken on opportunity to re>affirm that Indianisation of that 
Service is, and continues to be, their policy.

Sir, tlie Oovernment of India regard with the fullest sympathy the idea 
underlying the Honourable Mr, Sapru’s Resolution. If, for reasons which I 
shall give, I find myself unable to accept the Resolution in that form, I trust 
that he and other Honourable Members will understand that the differences 
between us are differences not of principle but of method. The problem before 
ns is apparently twofold. One part of it is the training of apprentices who have 
received their preliminary training as cadets in the “ Dufferin.’* So far as I am 
aware, no difficulties in this regard have ever arisen in the past. That, I think, 
is the case.

T he H onourable Me. P. N. SAPRU : The problem is only in regard to 
the officers.

The Honourable Mr. T. A. STEWART : Yes, it is only in regard to the 
officers. That is the problem with which wo are faced. At the end of last 
year, i.e., in December, the figures were these. Out of 44 officers who had 
obtained their certificates of competency, 42 were in employment. It is 
realised, however, that the next batch will in the near future be, from day to 
day, qualifying and we are presented with the difficult proposition of finding 
.employment for those officers. The estimate of the Managing Committee of 
the Dufferin is that assuming that recruitment goes on at the same rate in 
the future as in the past, there will probably bo 10 officers for whom there 
will be no vacancies. Before going on to consider the Honourable Mr. Sapru’s 
solution of this problem, I would refer to a sugî estion that was made—I think 
by the Honourable Mr. Kalikar—that British companies, after employing 
cadets until such time as they have acquired their certificates of competency, 
then turn their backs on the cadets and take no further interest in them. I am 
not here to hold a brief for the British companies, but I would like to refute 
the accusation which is implied in that statement, uamoly, that we in the 
Government of India have acquiesced in what can only be termed, if the accusa
tion is true, a callous neglect of the assurances which had previously been given 
by those companies. If you will bear with mo, I will give some figures regard
ing the cadets who were employed by the British India Steam Navigation 
Company. We have made a point of endeavouring to find out, as far as 
possible, what has happened to the cadets wbo have passed through the
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Dufferin. Of the first three batcheH, 23 cadets were trained as appren<»̂  

tices by the British India Steam Navigation Company. There are at present 
three of those servinj? as officers in British India ships : five of their best boys- 
were taken for the Bengal Pilot Service ; one to the River Survey Service in 
Calcutta: two to the Scindia Steam Navigation Company ; answers are 
awaited from three cadets to whom posts have been offered ; two having just 
completed their apprenticeship have made no application for employment; 
one boy is too young and has yet to sit for his examination. Of those who are 
definitely either not employed or not employable by the company, or elsewhere 
these are the figures. One refused a job that was offered to him ; one unfor
tunately could not pass the medical tests ; one resigned from the job he had 
and one deserted ; one has been found entirely unsatisfactory for further 
employment. I think, Sir, that in the face of those figures it can hardly be 
held that there has been any callous neglect of the “ Dufferin ” cadets by the 
British companies. You may be interest-ed in this connection to hear this 
quotation from a letter written by the Manager of a British company operating 
in Bombay. This is a company which had previously recruited its apprentices 
from those two famous training ships, the Conway and the “ Worcester. 
The Manager writes :

“ Our previouB 8ourco» of supply, iiamejy, the ‘ Conway’ and ‘ Worceeter’ have 
completely dried up since 1932, at any rate one of the reasona being that they feel that 
preference is given to the ‘ Duf ’erin boys
If the “ Dufferin ” boys feel that they are not being treated as well as they 
might, they may be comforted to know that their competitors from the 
“ Conway and “ Worcester ” are feeling very much the same.

Now, let me turn to the remedies suggested by the Honourable Mr. Sapru- 
Those admittedly he has taken from the recommendations 

' of the Mercantile Marine Committee. But in the Mercantile
Marine Committee's Report these recommendations found a place in a scheme 
for the reservation of coastal shipping and the licensing of shipping on the coast. 
But coastal reservation I submit, Sir, is no longer a live issue, and the Honour- 
iable Mr, Sapru has not explained, in the first place, how in the absence of a 
system of licensing and (coastal reservation these suggestions are to be enforced. 
But assuming that they could be enforced, let us take the first of them, that is to 
say that it should be made a condition of the grant of a mail contract that a 
certain number of apprentices should be trained and officers employed. Now, 
it is unfortunate that the word subsidy has been introduced into the dis
cussion. I know my Honourable friend is not responsible. It was the phrase 
which was used by the Mercantile Marine Committee. {An Honourahh 
Member : And His Majesty’s Government ” .) I am quite willing to admit
that the phrase “ subsidy has been used by His Majesty's Government, but 
not necessarily in the same circumstances. I was going to explain that a subsidy 
carries with it the idea of something for nothing, a grant in aid. Had the sums 
which are now characterised as subsidies been in reality something for nothing 
or grants in aid, then we might have been able to do something. But, as it 
happens, these really are contract payments. They are payments for services 
rendered, and if in addition to the condition that the ships must carry mails 
to certain time tables you are going to impose an extra condition, it is quite 
possible that the companies will say, “ Well, what is the quid pro quo; are 
you going to pay us a real subsidy ? I can understand that if that is the 
position the Director General of Posts and Telegraphs who is charged with the 
administration of a commercial department might protest very vigorously 
against his profit and loss account being encumbered by a charge of this sort
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There is another point. Suppose you did make it compulsory that the oom- 
paniew carr̂ dng mails should as a condition train e^ets and employ ei- 

Duflerin ’ ’ officers. There seems to me to l>e a possibility that companies 
^hich have hitherto voluntarily done so would take the opportunity of saying, 
“ We shall do so no longer I mention these possible difficulties in order to 
show that there are difficulties, but I would remind the House and my Honour
able friend Mr. Sapru that both here and in another place a promise has been 
^ven that before the mail contracts now held by the British India expire in 
March, 1937, the fullest consideration will be given to the possibilities of pro* 
viding further occupation fur Dufferin ” cadets through the bargaining 
power that we enjoy in granting a contract.

The Honourable Mr. Sapru’s next proposal is that each ship in the coasting 
trade should train at least two cadets and should recruit at least 50 pef cent, of 
its officer personnel from ex-“ Dufferin ** cadets. Now if he will forgive me, 
I will indulge in a little arithmetic. T estimate that there are about 80 ships 
in the coastal trade, including runs to the Straits and to the Persian Gulf. 
That means that there would be 160 cadets in training at one time. Their 
training last for three years, so there would be a yearly recruitment of 53 and a 
yearly batch ready for employment of the same extent. Now these SO ships 
Jiave on the average five officers each, counting the captain, that is to say, in all 
400 officers. T t̂ us take it that a sea career extends to 25 years. It follows 
therefore that there would be 16 vacancies a. year. Fifty per cent, of those it is 
proposed should be allotted for ex-"̂  Dufferin cadets. Fifty-three are ready 
trained ; the number of posts available is eight. I think my Honourable 

. jfriend must admit there is something wrong with his scheme.
I turn now to the suggestion that steps be taken to induce the Peninsula 

:and Oriental and other shipping companies to employ duly qualified “ Dufferin ” 
cadets. Now I wish the Honourable mover and the other speakers who sup- 
port-ed him had been good enough to suggest what steps can be taken. One 
possible step, of course,—it is the only one I can think of,—is that you should 
say to the Peninsula and Oriental Company, to the Ellerman and Anchor 
Lines, that unless they employ ex-“ Dufferin cadets they will carry no 
Government cargo. Well, I don’t think that the amount of Government 
cargo carried on these ships is of a very large amount.

T he H onourable  Mr. P. N. SAPRU : Or Government mails ?
The H onoubablb Mr. T. A. STEWART : I am coming to the question

of mail. It is quite possible that they wouid say, “ All right, keep your cargo, 
get a more convenient ship You might have some difficulty in getting that 
ship. And then how much further on would you be ? Suppose you did say,
“ We will give our Lee concession passages to the Italian line , we will carry 
our cargo on the Hansa line Do you think either of those lines would employ 
one “ Dufferin ” cadet ? I am quite certain they would not. (An Jlonourahh 
Mê r,}ĥ r : “ But they are foreigners ” .) Well, what is the alternative ? You 
lump together the Peninsula and Oriental and other British lines. If you 
don’t u»e them you have got to have their foreign competitors. I think there- 
ibre that it would be very ill-advised to attempt to do anything by way of 
compulsion. The result would simply be a recoil \ipon our own heads. I have 
said, however, that the Government of India are in sympathy with the idea 
dnderl})Cing the Honourable Member’s Resolution. Some time ago they realised 
the difficulties with which Dufferin ” cadets were likely to be faced and they 
have already taken steps to impress these difficulties as forcibly as possible on 
all shipping companies operating on the Indian coast. We have not yet got 
any considerable number of replies, but so far, from one company which has
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bitherto not employed Dufferin ” eadetB as officern, I have received tlie- 
assurance that, other things being the same, they will give preference to 

Dnfferin ** cadets who. are suitably ĉ ualified. I have also received! 
information that one company has already olTered three officerships to 
cadets and are awaiting their reply. Though, Sir, a/» I have explained 
I am unable to accept on behalf of Goverimient the recommendations' 
in the form set out by Mr. Sapru. I feel that the substitnt<e Resolution 
moved by the Honourable Mr. Kalikar expresses admirably the feelings 
and policy of the Government of India themselves and I am therefore prepared 
to accept that substitute Resolution.

Th» H onoukable the p r e s id e n t  : Substitute Resolution moved :
“ This Council reoommends to the i^ovemor General in Counci] that ail possible steps 

be taken tc.^nsun  ̂that employment be foimd for duly qualified ‘ Diifferin * cadet<«4 inM 
■hipping companies operating in Indian ports

The Question Ih :
“  That that Kesolution be adopted
Tlie Motion was ad »j)ted.
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RESOLUTION BE INSCRIPTION OF NAGRI CHARACTERS ON 
HIS MAJESTY KING EDWARD VIII’S COINAGE.

T h e  H okoubable Rai B ahadtjb L ala JAGDISH PRASAD (United 
Provinces Northern : Non-Muhammadan) ; Sir, I beg to move the following: 
ReBolution :

“  This Council recommends to the Qovfiiior General in Council that all Hift Majesty 
, King Edward V IIl’s coinage in India shall bear an inBcription of its value in the Nagri 
character **.

At the outset I must make it clear that my intention in moving this 
Resolution is not to raise the Urdu-Hindi cx)ntroversy. Nothing could be 
farther from my mind. In fact the form in which I had given notice of this 
Resolution was as follows :

“ This Council recommendw to the Governor G< nera! in Couiuil to set* to it at the 
time of the issue of His Majesty King Edward V IIl’s coinage in India that the rupee and 
such other coins as do not at present bear an inscription of their value in Nagri do bear 
in future such inscription in the Nagri charactcr aiho

All that I intended and all that I intend is that all coinage in India should 
bear an inscription of its value in the Nagri character side by side with inscrip
tions in any other languages that it may bear. I hope that the form in whicti 
the Resolution ha« been admitted by the Honourable the President and in 
which it stands on the order paper bears the same interpretation.

Having made my intention clear in this matter I now come to the reason, 
which has prompted me to bring forward this Resolution. Sir, the sole reasoa 
is that I feel that Hindi is a language which is very widely known in the country.

The  H onoubablk  Sik DAVID DEVADOSS (Nominated t Indian* 
Christians) : Not in the south.

T he H onoubablb Me. BIJAY KUMAR BASU: Not in Bengal.



T he H okouhable L ieutenan t-Colonel N aw ab  Sir  MAHOMED 
AKBAB KHAN : Not in the north at all. In the Punjab nobody under
stands.

The H onoubable R ai B ahaduk  L ala  JAODISH PRASAD : I under-

gand that Hindi is prevalent in the following provinces in India : Ajmer- 
erwara, Assam, Bengal, Bihar and Orissa, Bombay, except Sind, Central 
Provinces and Berar, Delhi, Madras, the Punjab and the United IVovinces. 

I do not say that the entire population of these provinces are Hindi-speaking, 
but a considerable section does know the Nagri script. I think that it is 
only in the provinces of !^luchistan, Burma, North-West Frontier Province, 
Sind, Coorg, and the Andamans and Nicobar Islands that the Hindi language 
is not prevalent. So that it will not be wrong to say that the population of 
those provinces where the Nagri script is prevalent comes to over 33 crores 
out of the total population of India of over 35 J crores—taking round figures. 
Thus by far the largest number of the people of India understand the Nagri 
script. In fact a large number do not know any other script. Hence it is 
very important that all coinage in India should bear an inscription of its value 
in the Nagri character side by side with the inscription in English, Urdu or 
any other language. At present nickel coins, namely, coins of the denomina
tion of one anna, two annas and four annas, do bear an inscription of their 
value in the Nagri character side by side with inscriptions in other languages. 
And so do our cmrency notes. But it is the rupee and other silver coins of 
smaller denominations that do not bear an inscription of their value in the 
Nagri character. Why the silver coins should not bear an inscription in the 
Nagri character passes one's comprehension. I think. Sir, the omission of 
Nagri inscription on our silver coins is an injustice to that section of the popu
lation which can read only the Dcvnagri script and I consider that the number 
of such people is very large indeed. I therefore request the Government kindly 
to see to it that all King Edward VIII’s coinage in India bears an inscription 
of its value in the Nagri character side by side with inscriptions in other lan
guages. •

Sir, I move.

The H onoubable R ai Bah adub  L ala  RAM SARAN DAS (Punjab : 
Non-Muhammadan) : Sir, I rise to support this Resolution which has been
moved by my Honourable friend Rai Bahadur Lala Jagdish Prasad. It 
appears to me. Sir, that some of the Honourable Members of this House have 
not listened carefully to his speech. The Honourable mover in moving the 
Resolution has made it quite clear that by moving that Resolution he aims 
at the addition of Nagri characters, and he does not create or want to enter 
into any sort of Urdu-Hindi controversy. (An Honourable Member : “ That
is in disguise '\) That is not in disguise. I say to my Honourable friend that 
the forms of Urdu character on the coins can be equally discussed because 
our Madras friends will say that the great majority of them do not understand 
them.
(At this stage the Honourable the President vacated the Chair, which was 

taken by the Honourable Sir David Devadoss.)
But, Sir, why I support this Resolution is that the coin should be suoli 
that its value can be read by the majority of Indians. I know. Sir, that in 
the Punjab of course Hindi is not so well imderstood as it is in the United 
Provinces, the Central Provinces and other provinces. But I say. Sir, take 
the CAse of the Punjab. We are not entering the controversy that Bengal 
should have Bengali characters and the Punjab shoukl have Punjabi characters
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and Sind should have Sindhi characters, and what we say is that the coin 
must be in those languages which are most read. Nagri, I say is one of the 
scripts which are most ref^ble by Indians and so the request of my Honourable 
£riend is modest. I think, Sir, it is just. I do not say take away the Urdu 
characters. I say retain the Urdu characters but as Hind! characters are 
much more readable even than Urdu, we ought to have them as well on these 
coins and with these words, Sir, I support the Resolution and hope my Honour
able friends will not enter into the language controversy of the various pro
vinces.
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The HoNOtTRABLB IiiBUTirNANT-CJoLONEL Nawab Sib MAHOMED 
AKBAR KHAN (North-West Frontier Province : Nominated Non-Official): 
Sir, I had no idea of participating in the debate and I never came with the ideii 
of ropl3ning to the two Honourable gentlemen on the opposite benches, but the 
thing is that they must bear in mind that the Government has given a clear 
imdertaking and that is that when Shah Alam handed over the Dewaiii of 
Bengal after the Battle of Buxar, the Gk>vemment of India clearly gave an 
imdertaking that all the official correspondence will be carried on in Persian or 
Urdu and Arabic characters. That is, Sir, the pledge that the Govern
ment gave us and, Sir, on that we take our stand. Sir, whatever might 
happen today—you can go and see all the vernacular offices using 
Persian and Urdu—it has never been Hindi, it has never been Nagri. 
Well, Sir, we are trying to have a lingua Indica and the language for 
India is Urdu and not Nagri. My Honourable friend says it is not 
a controversial subject. I say it is full of difficulties. This is a subject 
which no Muhammadan will ever put up with. The characters here in 
the court are Arabic characters and those Arabic characters must remain 
because it la a pledge given by the Government of India. Hunter in his History 
of India, clearly lays it down that the Government gave to Shah Alam a clear 
undertaking that all the court work in the vernacular language would be 
carried on in Persian and .Urdu characters. Well, Sir, I do not know what 
has prompted my Honourable friend to bring this Resolution forward I If 
they are not sectarian, then what are they, Sir ? Well, Sir, tomorrow I will 
bring in another Resolution and I will say that I want on the coinage some
thing to be written in Pushtu. Another man will say that he wants the inscrip
tion to be Gujarati. A third person will say he wants the inscription to be in 
Telugu ; a fourth in Tamil ; and a fifth in Bengali. Well, Sir, how many 
languages are there and where will be the space on the coin ? It is a ridiculous 
proposal and it is simply preposterous to bring a Resolution of this nature in 
this House. Well, Sir, with all the force at my command, at least I appeal 
to my co-religionist Muhammadans that they should be careful not to lend 
their support to a Resolution of this nature.

Thb H onourable Mr . BIJAY KUMAR BASU (Bengal : Nominated 
Non-Official) : Sir, when this Resolution was moved I hardly thought that
it was meant to be a serious one or that Rai Bahadur Jagdish Prasad was in 
a serious mood, but after the interpretation put on his speech by the Honour
able the Leader of the Opposition, I have no hesitation in saying that it has 
been conceived in a very serious mood. I had no idea, Sir, up till now that 
anybody in India, be he literate or illiterate, when he handles money ever 
wants to read the inscription.



(At this stage the Honourable the President resumed the Chair.)
Whether this is a rupee or any other coin, whenever it comes into your 
hands you know what the value of the coin is almost by intuition. I hav0 
never heard of any diflSculty in recognising the value of a coin even by ah 
illiterate man. If my friend the Honourable mover could give us an assurance 
that with a Nagri inscription on a rupee it will be worth a rupee and four 
Annas I would certainly ask everybody to accept the Resolution, but I hardly 
think that will be the eflFect.

Another thing.. Sir, calls for some comment. I am very sorry that even 
;in a matter of this nature my Honourable j&iend, Sir Akbar Khan of Hoti, of 
all people should try to nve it a commimal bias. He has described the pro
position as ridiculous and preposterous because according to him Persian was 
the court language. May I, with all humility and with all friendly feelings, 
describe his giving this purely innocent matter a communal turn as ridiculous 
and preposterous ?

The H onourable Mu . A. J. RAISMAN (Government of India : Nomina
ted Official) : Sir, when I first read this Resolution, I thought that ŵ hat the 
Honourable mover had in mind was that all coins which do not at present 
bear an inscription in Nagri should in future have one and that would have 
meant that not merely the silver coinage but also the bronze coinage would 
have been the subject of this recommendation. The Honourable mover in 
moving this Resolution did not however say anything about bronze coinage,— 
the lower coinage. Because the nickel coins at present do bear both the Nagri 
as well as the Persian and also the Bengali and Telugu characters. Those 
interested in numismatics might perhaps be interested to note, if they hold a 
two-anna piece up, that the Urdu is in the north, the Telugu is in the south, 
the Bengali is in the east and the Hindi is in the west.

The Resolution in the form in which it stands would therefore appear to 
refer both to bronze and silver. 1 shall just say a few words first about the 
position in regard to the bronze coinage, that is to say, the half anna and 
quarter annas pieces. There are quite a lot of interesting facts about the 
history of bronze coins in this country, and one thing which happened in 
the course of that history is that the vernacular nomenclature became curiously 
confused, so that some of these old coins, many of which are still current, have 
got the word pie or “ paisa ” meaning different things. There has been 
a definite confusion. The word has had (Ufferent meanings in the course of 
the last 200 years and it would be impossible to use that term again on modern 
currency. The result is that if we wanted any vernacular inscriptions on the 
bronze coins, we should have to put “ One quarter anna or “ one half anna ” , 
or “ one-twelfth anna on what we call “ pies —the twelfth of an anna— 
and if we were to attempt to run this even in only two vernaculars, the pies, 
in order to be legible, would soon become a coin about the size of a motor car 
wheel. (Laughter.) However, my Honourable friend did not deal with the 
bronze coins and I do not want to make a great, deal of a point which he did 
not actuaUy bring forward. I take it that he was content that the brome 
coinage should not be so dealt with. As the same time, it would of course 
not logical to deal with silver coinage in one way and leave the bronze 
coinage as it is.

Now, turning to the silver coinage, the position is this. I ought first to 
ooaention to the House that rupees have not been coined since the year 1923
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and it is not possible to say at present when their coinage will be resumed.
I believe Honourable Members are aware, in connection probably with the 
ifiscussions relating to the Reserve Bank, of the position about the quantity 
bf Sliver rupees in India, and of conree the question of coining new rupees does 
not arise every year, so that, in any case, it is not a matter which is necessarily 
one for immediate consideration. What I would like to point out is that the 
main consideration in devising a design for the coin is usually a historical or~ 
numismatical one. The coin has a significance in the history of a country 
just as a stamp has, and continuity in an artistic and aesthetic question of 
this kind is an advantage. Now, it so happens that the design which is at 
present on the reverse of the rupee is one which has been widely recognised 
to be one of great aesthetic beauty. This design, as it now stands, ranks very 
high amongst nunusmatic designs. If we were to attempt to introduce further 
vernacular inscriptions into this design, it would obviously—if you look at it— 
be necessary to alter it considerably, because, on the design, as it is now, there- 
is very little room for further inscriptions, and the Nagri characters, unlike the 
Persian, do not lend themselves very well t-o a gi/<wt-decorative treatment.

T he H onourable  R ai B ahadttr L ala RAM SARAN DAS : Can yoû  
not change the design ?

T he H onourable Mr . A. J. RAISMAN : I was pointing out that the 
design is one which was evolved after considerable thought* and is one which 
happens to commend itself exceedingly well now and to be of great artistic 
value. In other words, it is a design which, besides being based on historical 
tradition, is also intrinsically a good design, so that, ordinarily, one would; 
require very strong reasons for departing from it—strong reasons of a utili
tarian or possibly of a sentimental kind. If you see a rupee side by side with 
a two-anna piece, you realise that the two>anna piece is a crude and ugly coin 
whereas the rupee (apart irom its additional value which of course makeŝ  
it more attractive) is definitely a beautiful coin. I have here an example of 
the two pieces of coinage. On the one we have got four vernacular inscrip
tions and it is, from the numismatist’s point of view, an exceedingly un-aesthetio 
production, whereas the rupee is a very fine coin.

T h e H o n o u ra b le  R a i B a h a d u r L a la  RAM SARAN DAS : The intrinsic 
value o f  the silver rupee is 60 per cent, while that o f  the ugly small coin is prac* 
tically at par.

The H onourable  the [PRESIDENT : That does not [affect the* 
question at all.

T he H onourable Mr . A. J. RAISMAN : If I may say so. Sir, that is 
if it were true entirely irrelevant. If there is any serious consideration attach
ing to a discussion about the design of a coin, it must, I suggest, be very largely 
one of historical tradition and aesthetic value, and from both these points o f 
view, the arguments against the adoption of my Honourable friend’s Resolu
tion are strong. There has also been obviously in the House today by no> 
means a unanimous sentiment on the subject so that one could see-----

The H onourable L ieutenant-Colonel Naw ab  Sir  MAHOMED 
AKBAR KHAN : There are also the pledges given by the Government.
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Th£ H onourable  Mb. A. J. BAI8MAN : 1 do not want to go into that 
particular passage of Indian history. I am not resting any part of my case 
on the history of the adoption of Urdu as a court language. That is not really 
directly relevant. It may perhaps be analogous but it is not relevant to the 
case. (An Honourable Member : A pledge is a pledge There was no
pledge as far as I am aware in regard to Government coinage. But what is 
clear is that, in order to make a change in a matter of this kind, one ought 
to be moved by a strong consideration, which as I say might be one of a unani® 
mens national demand. I venture to suggest that one could hardly put this 
suggestion on that basis, and if there is no strong reason for a change, then 
the position is that we would prefer, and it would be good policy and in accord
ance with tradition in dealing with these matters, l^at ttiere should not be a 
change. However, 1 will say this, that certain feelings on the subject have been 
expressed in this House and if and when the Government of India come to 
review this subject I have no doubt that they will take into account the views 
expressed in this House on the possibility of changing the design. Further 
than that I would not go.

The H onourable R ai Ba h adu r  L ala  JAGDISH PRASAD : Sir, at 
the outest I must tell my Honourable friend Nawab Sir Akbar EJian that I had 
absolutely no intention to raise a communal controversy of the nature referred 
to by him. I simply want that all coinage which does not at present bear an 
inscription in Nagri should bear it along with the Urdu inscription. I do not 
see any difficulty in that, when in the case of the nickel coins the inscriptions 
are in no less than four languages, I cannot understand why our silver coins 
should not bear an inscription in Nagri side by side with the Urdu and English 
inscriptions.

Now. Sir, the Finance Secretary has pointed out some difficulty about 
redesigning the rupee, if my suggestion were to be accepted. I think that witk 
the accession of His Majesty King Edward VIII, we will have a new coinage 
and it is not very difficult to design the rupee and other silver coins so as to 
include an inscription in Nagri along with the inscriptions in Urdu and EngliBh. 
However I am thankful to the Honourable Mr. Raisman for giving an assurajice 
that when a change in design was felt necessary the Government would bĉ ar 
in mind the feelings that have been expressed from this side of the House in the 
matter of the inscription on the coinage. In view of that assurance, Sir, I havê  
no desire to press my Resolution.

The Resolution was, bv leave of the Council, withdrawn.
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DURGAH KHWAJA SAHEB BILL.»
T he H onourable R a ja  GHAZANFAR ALT KHAN (West Punjab 

Muhammadan); Sir, I beg to move ; *
“ That the Bill to nmke bettor provision for the administrtttioii of the Durguh and 

the Endowment of the Durgah Khwaja Moinuddin Chisti, gen(Tally known as the Durgah 
Khwaja Sahob» Ajmer, be taken into consideration

Sir, when I introduced this Bill in the last Simla session I hardly expected 
that the reception it would receive would be so unanimous, universal and cordial. 
Since that date I have been flooded with literature from all quarters of India, 
even from beyond the Frontier, supporting this Bill. In fact the literature sent 
by various leading men is so voluminous that it was impossible for me to bring 
it into this House. Therefore I have contented myself with bringing a few 
hundred telegrams which are in support of the Bill.



T he H onocbablb  tiub PRESIDENT : Surely you are not going to rc^ad 
them ?

T p  Hohouiublk R aja  GHAZANPAR ALLKHAN : Well, Sir, I do not 
think it will be neceasaiy for me to read all the telegrams. 1 witf only ask the 
indulgence of the House to let me read a few telegrams which are of special 
impcfftance.

•y

Thb H onourable  the  PRESIDENT : They are written to you by private 
individuals ? >

T h e  H o k o u ra b lb  R a ja  GHAZANFAR ALI KHAN : T h ey  are from  
presidents o f  various societies, as such, and from  leading m en .

T he HoNouBABiiE the PRESIDENT : That may be, but what special 
vahie will that have in a debate of this nature when you are moving oonsidera* 
tion of the Bill ?

T he H onourable  R aja  GHAZANFAR ALI KHAN : The value of these 
telegrams is that I think the Honourable Members should know that Muslim 
opinion in India accepts the principle of this Bill; because naturally when I ask 
the House to vote for consideration of this Bill I am asking the House to commit 
themselves to the principles underlying the Bill, and to prove that the principles 
are acceptable to the Muslim community at large. I have therefore to show 
that that opinion has been expressed through representative channels.

T he  H onourable the PRESIDENT : You can mention the names of 
the bodies from which you have received telegrams, but there is no necessity 
to read their contents.

T he H onourable R a ja  GHAZANFAR ALI KHAN: Very well. Sir, 
I will obey your ruUng and I will not read the contents of these telegrams.

Sir, before entering into the details of this measure, with your permission
I would like to inform the Honourable Members in how much reverence and 
respect this place to which the Bill relates is held by Muslims all over India. 
The brief history of this great Saint is this.

The Saint Hazrat Khwaja Moinuddin Chishti (May God bless his soul!) 
came to India some time about the end of the Twelfth Century A. D. and was in 
Ajmer in the year 1194 A. D. The Saint’s fame for piety spread all over the 
country during hLs stay at Ajmer and excelled that of all the saints who had 
come to this country before him. The King Shamsuddin Altamash himself 
became a disciple of a disciple of the saint, namely, Hazrat Khwaja Qutbuddin 
Bhaktiyar Kaki (May God bless his soul!) whose Durgah is known as Qutub 
Sahib ka Durgah in Delhi. The mimbcjr of the poor, down-trodden and spiri
tually afflicted people of all classes and communities who were attracted to the 
Saint for spiritual solace ran into millions. That is why he is known as the 
Sultan-ul-Hind or the spiritual king of India to this day and his tomb is the 
resort of the distressed, the unhappy, the high and the low alike of all communi
ties— M̂uslims, Hindus, Parsis, etc., who look upon the tomb with equal awe 
and reverence. There is an Ur8 or anniversary of the Saint held for six days in 
the month of Rajah every year which is attended by at least 60,000 people of 
all classes and grades of society from every part of India and abroad, including 
the members of the trans-border tribes, whose interest in the affairs of thb 
nstitution may be judged from the fact that among the telegrams which I
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have received in support of this Bill no less than 150 have come from the* 
North-West Frontier Province and the tribes beyond the north-western 
border of India. Hazrat Khwaja Sahib died some time during the rule of 
Shamsuddin Altamash at the age of 97 years. The tomb of this Saint was built 
by Shamsuddin Altamash, King of Delhi, and the dome by Sultan Mahmud 
of Mandu. Later on additions wen; made by the Moghul Emperors and 
recently by His Exalted Highness the Nizam of Hyderabad, Sir Usman Jah, 
a noble of Hyderabad, His Highness the Nawab of Rampur and various other 
devotees and rich men of the country.

After the reign of the Slave Dynasty of Delhi, Ajmer passed under 
Rajput rule, and very little is known of the history of this period except that 
the descendants of the Saint, owing to the unsettled conditions of the place, 
and the ill-treatment of the ruling race, migrated to Malwa. The Moghul 
Emperors paid the highest respect to the tomb. Akbar the Great travelled 
on foot all the way from Agra to Ajmer out of reverence and awe. His son 
Jehangir, who stayed at Ajmer for t^ee years, put a ring in his ear indicating 
enlistment among the humble slaves of the Saint. Among the biographers of 
the Saint is also the Princess Jahanara Begum-----

T he H onoubablb Mb . HOSSAIN IMAM (Bihar and Orissa: Muham
madan) : On a point of order, Sir. H ow is this relevant to the consideration 
of the Bill ?

The H onourable  the PRESIDENT: He is just prefacing the history 
and he is perfectly in order.

T he  H onoubable  R aja  GHAZANFAR ALI KHAN : I am sure, Sirj 
whatever little difference of opinion we may have regarding the various clauses 
of the Bill, so far as the matter which I am now laying before the House is 
concerned, even my Honourable friend Mr. Hossain Imam will agree with me.

The endowment to which this Bill relates was made by the Emperor Shah 
Jehan in 1637 A. D. and the management of this Durgah was directly in the 
hands of the King Emperor. That is why in the Wakf deed you do not find 
any indication of how the property should be managed. Up to the time that 
the British came, the arrangements were directly in the hands of the rulers 
themselves. (An Honourable Member: “ Question V') Now, Sir, my friend 
says that he questions this authority. I will wait with great interest to hear 
from him as to whether the facts are difiFerent.

The H onoubable the PRESIDENT : You have a very long speech to 
deliver. I would therefore advise you not to take any notice of these inter
ruptions. ^

The H onoubable R aja  GHAZANFAR ALI KHAN x Thank you very 
much, Sir. I will ignore them.

When the British occupied Ajmer in the year 1818 the management of the 
Durgah was placed directly in the hands of the British and the British officers 
used to make all arrangements for this Durgah. This thing continued till 1863, 
and here in this connection, with your permission. Sir, I would like to read out 
what the conditions were and how this Durgah was managed. The Govern
ment passed an Act, the Madras Act of 1817 and the Bengal Act of 1810, 
according to which all the temples, mosques and other holy places of worship 
were taken under the direct control of the British administration. Naturally 
there was a strong agitation in England against this method adopted by the
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British Govenunent and as a result of that agitation, another Act weis passed 
in 1863 according to which the Government was required to make a searching 
enquiry with respect to all places of worship and instead of themselves 
interfering with the management of reli^ous places to appoint com
mittees to administer those religious places. In accordance with that 
Act the Government appointed what is now known as the Durgah 
Committee. Now, Sir, the constitution of this Durgah Committee is 
this. There are altogether five members ; two of them belong to the Khadim 
community (meaning servants—servants of that holy tomb for the last so 
many generations) ; the third is a representative of the MviawaUiy the fourth 
is the representative of the Dewan, also called Sajjadaruishin and the fifth is 
an independent Muslim. This independent Muslim is elected by the votes of 
the Muslims residing in Ajmer town within a limit of five miles of the Durgah. 
The Khadims are elected by the Khadim community and the other one is the 
nominee of the MutaivaUi. I would have strongly condemned the m^hod of 
election proposed by the Government and the constitution of this Committee, 
but I might forgive them because in 1867 they did not have any real or proper 
conception of what an election system is. A man framing rules for election in 
1867 would hardly have the same opinion which a man has now in 1936. 
That is why, Sir, the election rules which they have framed for the appoint
ment of such an important committee will be amusing to most of the Honour
able Members here. Whenever any vacancy occurs, a notice is put on all the 
pubUe places that such and such member has died, and I may here mention 
that the term of the members of the Durgah Committee is their Ufetime. Once 
a member always a member unless death takes him away from amongst us, 
and whenever he dies a notice is put up that a vacancy has occurred in the 
committee and election will take place on such and such date. All the people 
who are interested in the election are asked to collect in a particular place up to
11 o’clock. When the clock strikes 11, the door is closed and two or three men 
are posted outside the door and those people who have collected inside walk 
out one by one and then they are asked: “ Whom do you want to vote for ?
and after everybody has marched out of the enclosure, votes are counted and 
the man who gets the largest number of votes is declared the successful 
candidate.

T he H onourable Mr . HOSSAIN IMAM : Under what notification is 
this the rule ?

T he H onourable R aja  GHAZANFAR ALI KHAN : I will read out the 
c onstitution of the Durgah Khwaja Sahib.

“ Order by His Honour the Lieutoimnt-Grovornor, North-Western Proviiic?c*ii.

‘ NOTIFICATION.

No. 602-A., (luted the 22nd Febiuavy, 1805

My Honourable friend Mr. Hossain Imam will find it in the Ajmer Regulations, 
Volume M to P, page 785, which lays down:

“ Under section 10, Act X X  of 1863, the Honourable the Lieutenant-Governor is 
ploased to prescribe the following rules for filling any vacantly which may hereafter occur 
among the raemberB of a committee appointed under the Act above named to superintend 
the maintenance of any mosque, temple or other religious establisliment*

All perepns who may be hereafter appointed to such Committee____”
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The H onoubablb the PRESIDENT : You need not detain th© House 
Tnth these details. Under clauses 7 and 8 of the Bill you have made special 
;a>rrangements ; so there is no necessity to refer to these things.

The HoNoxmABLB Raja QHAZANFAR ALI KHAN: I know that 
Honourable Members are satisfied with my proposed method of election, but 
I wanted to read this for the benefit of my Honourable friend Mr. Hossain 
Imam.

Now, Sir, coming to this BilL As I submitted in the beginning, this Bill 
4-15 p M received universal approbation, but I must be honest and

' * * frank and should not take all the credit to myself. As a
matter of fact, the credit for bringing this Resolution should be divided equally 
between the Government, I mean the Political Department, and the Honour
able Muhammadan friends of the Council of State, many of whom are present 
here today. As a matter of fact, Sir, when this Bill was given to me originally,
rather when I was asked to bring this Bill in the Council of State----- {An
Honourable Member: By whom ? ” )----- By some very highly respectable
gentlemen whose names I will read out presently. (An Honourable Member: 

You did not bring it yourself ? ” ) I did bring it myseJf but it was in consulta
tion with and at the instance of many respectable gentlemen. Well, Sir, this is 
a representation which is very important and I am sure Honourable Members 
will be interested to hear it.

“  It is an eetablished fact that the Durgah Khwaja Sahib of Ajmer is the refuge of 
the diHti-essed and unhappy and the centre of devotion of the prosperous and the learned ; 
and that the management of the wak Joi the Durgah is not only unsatisfactory but also 
lamentably inefficient. Two reasons have been assigned bythe Diatrict Judges, Ajmer, 
who have had oocaaioiiB from time to time to pass orders in the matters connected with 
the Durgah Sharif.

Firstly.—The fomiation of the Durgah Committee on wrong principles and on the 
wrong interpretation of the word • interested and

Secondly.—The non-publication of accounts duly audited during th6 60 years of the 
•exiatonoe of the Committee. That all the members of the Durgah Committee are life 
members is a further broach of the rule observed by all elective bodies in these times 
where Government of private and public institutions is left in the hands of popular opinion. 
Thei-efore it is very necessary that the aocoiint of the Durgah Sharif be audited under 
Act XLII of 1923 and that the majority of the members for the ‘ beneficiary ’ (;las8 be 
replaced by the majority of the members for the ‘ independent’ class and elected for three 
or five years

Now, Sir, this has been signed amongst others by some of my Honourable 
<K>Ueagues who are present here today and who, I am sure, will strongly support 
the BUI which I am now moving before the House. The Honourable gentlemen 
who signed this, Sir, include the Honourable Mr. Mahmood Suhrawardy, the 
Honourable Nawab Sir Mdhomed Akbar Khan-----

T h ĵ H onoubablb the PRESIDENT : I do not think it is necessary to
refer to these matters because the mere fact of their signing will not prevent 
them firom differing on the Bill.

T he H onourable R aja GHAZ4NFAR ALI KHAN: Sir, I have no 
interest in saying that th3 psopb shouli hot change their views. I am reading 
jfrom this printed pamphlet, but I have the original signatures before me and 
if you will require it I will lay it on the table. To proceed with the names of 
the signatories, Sir,—there is tha Hoaoiirable Khan Bahadur Mian Ali Baksh 
Muhammad Hussain, the Honourable Khan Bahadur Nawab Chaudri 
Muhammad Din, the Honourable Mr. Hossain Imam of Bihar and Orissa, the 
Honourable Nawab Sahibzada Sir Syed Muhammad Mehr Shah, who is now a
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Member of the I^islative Assembly, the Honourable Khan Bahadur Hafiz. 
Muhammad Halim, and t^e Honourable Saiyed Mohamed Padshah Siahib̂  
Bahadur of Madras. Well, Sir, these are the signatures of which I have got 
the originals before me and in order that no person may have any doubt, I am. 
going to lay them on the table for Members’ inspection.

Now, Sir, this was the first consideration which persuaded me to bring 
in this Bill in the House. The second consideration was. Sir, that a representa
tion agreeing with the principles of my Bill and finding fault with the present 
constitution of the Committee was signed by some highly respectable leaders 
of the Muhammadan commimity in the year 1931. These leaders included the 
late Maulana Mohammad Ali, Dr. M. A. Ansari, Maulana Mohammad Shafî * 
Daodi, Nawab Sir Sahibzada Abdul Qayyum Khan, Maulana Haji Hafiz 
Ahmad Said Sahib, Nazim Jamit-ul-ulama-i-Hind, Delhi, Khwaja Hasan 
Nizami, Mufti Mohammad Mazharullah Sahib, Sahibzada Haji Shaikh Moham
mad Rashiduddin, President of the All-India Jamitul-Quraish, Maulvi Syed 
Murtaza Sahib Bahadur, Sir Abdul Halim Ghaznavi, Mr. Mohammad Anwarul- 
Azim, Mr. (now Sir) Mohammad Yamin Khan, Dr. Ziauddin Ahmad, Mr. 
Mohammad Azhar Ali, Khan Sahib Shaikh Fazl-i-Haq Piracha, Khan Bahadur 
Makhdum Syed Rajan Bakhsh, Mr. Abdul Matin Chaudhry, Captain Sardar 
Sher Mohammad Khan-----

T he H onoukable the PRESIDENT : It is not necessary to read all 
the names because you know they blow hot and cold!

T he H onoubable  R aja  GHAZANFAR ALI KHAN: Well, Sir, sO' 
liiese people who are the leaders of India have signed a pamphlet approving the 
principles of this Bill.

Now, Sir, may I, with your permission, turn to the Government in *the 
Political Department and read out what opinions they have expressed with 
regard to the present constitution of the Committee and the state of affairs now 
prevailing ?

T he H onourable the PRESIDENT : That will be more valuable.
T he H onourable R aja  GHAZANFAR ALI KHAN : Thank you very 

much, Sir.
But, Sir, I am afraid from the little experience I have of this Political 

Department that they are too clever and will always find a way out of the 
difficulty. Although any other Department of the Government of India 
would have found themselves so much pinned down by these opinions that 
they would liave no other course but to heartily support this Bill. I am very 
doubtful about the attitude of this Department. Now, Sir, this is what was 
said in the course of a judgment by Mr. E. B. Howell, District Magistrate, 
Ajmer, who later became Foreign Secretary :

“ I cannot refrain from th(' comment that this cas<5 presents a stTikiug picture of 
the management of the Durgah, the holiest Muhammadan shrine in India, which, if any
thing, might have been expected to enjoy some degree of immunity from the unbridled 
rapacity of its attendants. But with a manager slovenly careless and unbusineselike 
to the last degree, besides being by no means above suspicion m the matter of honesty, 
the greedy horde of his underlings have matters all their own way

And now I will most humbly appeal to all the Honourable Members to pay 
attention to the sentence that I am going to read :
“  and if the gn^at one to whom the shrine is dedicated can still take uogniaance of mundane 
matters he must contemplate with profound melancholy the degeneracy and incompetence- 
of his mtjdem representatives
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This was the opinion that was expressed in 1908 by Sir Evelyn Howell who was 
at the time District Ma^trate at Ajmer.

And now I will read further, Sir, the opinion expressed by Mr. A. T. 
Holme, I.C.S., in his judgment, dated 20th March, 1910. He observed :

“  All that I can say on that point is that from official experience, T believe that ther® 
is a very considerable body of Muhammadan opinion which desires to have a really in
dependent Durgah Committee and to abolish the tyranny, wastefulness and dishonesty 
which must inevitably characterise the administration of the Durgah affiairs by such a 
Ijody as the existing Committee **.

The third opini<m is that of the late Sir Charles Watson, Political Secre
tary. He wrote :

“  I share the opinion of my predecessors that the present constitution of the Durgah 
Committee is lamentably ill-fitted to secure the conservation of the shrine in the interest 
of the worshippers aff a whole. Past experience has shown that the President, wbo is 
the only independent member, is powerless in the face of combinations among and quarrels 
between the other members who are more interested in securing profit to themselves 
than in using the revenue of the shrine for the charitable and relipous objects demanded 
by an enlight^ened public opinion. The remedy is to have the Notification of 1867 and 
Act X X  of 1863 amended by IcgiRlation **.
That is the remedy. Sir, which he suggests. I personally thought— t̂hat afber 
receiving all those opinions from their own officers—officers of such great 
experience—it was both tlie legal and moral duty of the Govemraont of India 
to move in the matter and to have brought forward a Bill to effect all these 
changes. Having failed in their duty, they should welcome this opx)ortunity 
which has been offered by me by bringing forward a private Bill which would 
remove all the difficultios which have from time to time been pointed out by 
these great Political Officers. The other point where all my Honourable 
friends will agree is that we will be justified in resenting any interference by 
the British Government in the internal matters of our religious institutions. 
The present constitution of the Committee is forcing the Government, against 
their own will, to interfere. Only two years after the Act was passed in 1867, 
the Commissioner, much against his wishes, had to intervene to stop private 
quarrels going on between the members of the Committee. As long as Govern
ment do not help in passing legislation which would place the control of this 
shrine in the hands of disinterested and independent Muslims, the present 
state of affairs is bound to continue and the Government will have to int^ere:#

I think I have said enough with regard to the opinions expressed by the 
Political Department and Honourable Members of this House. The second 
Criterion by which a Bill is judged whether it is popular or unpopular is the 
Press. I do not know whether, in this frenzy of opposition, some of my 
Honourable friends will not try to minimise the importance of Press opinion 
in this country. I personally have very great regard and respect for Press 
opinion, particularly when it happens to be unanimous and there is not a 
single paper which has dissented in this respect. .

T he H onourabi.b Sa iy e d  MOHAMED PADSHAH Sah ib  B ah adub  
(Madras : Muhammadan) : Question ?

T he H o n o f r a b m  R aja  GHAZ.\NFAR ALI KHAN : Sir, you can 
question it, but I would be very much interested to know, and will feel grate
ful to my Honourable friend if when his turn comes he will read out extracts 
from some responsible paper. Now, I have got here cuttings from all the 
papers-----

The H onourable  the PRESIDENT : Order, order. I will not altew 
you t-o read extracts from newspapers. This Council is not guided by news 
papers.
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T he H onoukable  R aja GHAZANFAR ALI KHAN : If I am not per
mitted to read any of these extracts, Sir, I will obey your ruling, but I hope 
you will kindly give me permission at least to read out the names of the papers

* which have supported this Bill. Without saying what opinions they have 
given, I will only read out their names—I will just mention the names of the 
papers which are in favour of this Bill.

. T he H onourable  th e  PRESIDENT: The difficulty will then arise 
that i f  you read the names o f  some newspapers, the other party will read the 
names o f  other newspapers which have published criticisms against the Bill.

T he H onoxtbable R a ja  GHAZANFAR ALI KHAN : I have promised 
that I wiU not read any newspaper extracts. I will just read out the names 
only.

T he H onoihfiablb the  PRESIDENT: You can mention the names if 
you think it is of any value.

T he H onourable  R aja  GHAZANFAR ALI KHAN : Thank you very 
much. Sir. The Ahsan, Lahore, the Inqilab, Lahore, the Medinâ  Bijnaur,

Tarjnman-e^Serhad, th.e IIaqiqat, the Khilafmt, the Al hldq̂ e, Agra, the 
Alaman the Wahdat, the Civil ar^ Military Gazette, Lahore, the Statesman, 
New Delhi, the Times of India, the Bombay Ckroairle, the Star from 
Allahabad.

T he H onourabtjb Saiye d  MOHAMED PADSHAH Sahib  B ah adur  : 
Are these all the papers in India ?

T he H onourable  the PRESIDENT : I warned you at the commence
ment not to take any notice of this opposition.

T he H onourable R aja  GHAZANFAR ALI KHAN : Thank you very 
much. Sir.

With your very kind permission, I would now like to read this letter, 
which has been signed by almost all the leading Muhammadans of the

* Punjab, supporting this Bill, and that includes people belonging to aU schools 
of thought—extremist, nationalist, pro-Govemment or whatever they are. 
Honourable Members will, I am sure, be interested to hear a few names, 
because they are leading personalities, and it will give them great satisfaction 
to feel that in supporting tlds Bill they are also winning the approbation of 
these people.

T h e H o n o u r a b le  th e  PRESIDENT: I think you will be rendering 
gteater service to the Council if you speak on the principles of the Bill and 
convince Honourable Members that the principles embo^ed in the Bill 'are 
Bound rather than referring to the opinions of others.

T he H onourable R aja  GHAZANFAR ALI KHAN : I was going to 
lay the greatest stress on the merits of the Bill but, after aU, Sir, there are two 
mentalities. Some people are influenced by the opinions of others for whom 
they have great respect and regard and some would like to form their own 
opinions.

T he H onourable the  PRESIDENT : Members of Council have their 
owb opinoiis. '

T he H onourable  R aja  GHAZANFAR ALI KHAN : I have no doubt 
thay,>ave.
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Coming to the nierits of the Bill, Sir/the real operative olauses are very 
few and they can be descril>ed in a very few words. The House is asked to 
express an opinion whether (a) they would prefer an independent Committee 
to this interested Committee and (6) whether they would have proi)er elec
toral rolls prepared and election held on modem Imes or they would like the 
mediaeval system of closetting all the people in one enclosure and taking them 
out one by one and a^ing their votes. As a matter of fact, this Bill does not 
sponsor any new principle. The principles are the same as those which are 
already in existence. The Committee and the elective system are already there. 
There are five members and they are elected. There is also adult franchise. 
According to the rules, anybody who is above 18 years of age is entitled to 
come and vote. After the people have got the benefit of adult franchise, 
why should my Bill deprive them of such a benefit ? That is why, Sir, it is 
too early for me to discuss the details. But if any motion is brought by any 
Member for referring the Bill to Select Committee for making any rearsonable 
modifications, I would welcome the motion.

T he H onourable Mr. BTJAY KUMAR BASU (Bengal: Nominated 
Non-Ofiicial) : Would there be female franchise also ?

An H onourable  Mem ber  : And what about the Hindu donors ?
T he H onourable the PRESIDENT (to the Honourable Raja Ghazanfar 

Ali Khan) : Why do you give way ? If you give way you must expect to
be interrupted. "

T he H onourable R aja  GHAZANFAR AJJ KHAN: As a matter of 
fact, Sir, I attach so mucli importance to the subject-matter of my Motion 
that I am afiraid of incurring the displeasure of any Honourable Member. 
(Laughter.) I do not therefore want to disappoint them. I will readily 
give way if any one makes an attempt to ask me a question.

Therefore Honourable Members must naturally decide whether it is pre
ferable to have an independent committee properly elected or to continue 
with things as they are. The time is coming when Muslim opinion in India 
will with one voice demand that all the religious endowments all over India, 
whose value runs into crores of rupees, should be placed under popular con
trol. Coming from the Punjab as I do, I realise and appreciate the advan* 
tages which a community can derive by having their religious places under 
their direct charge. Sir, it was not many years ago that the Punjatb Govern
ment passed what is called the Sikh Gurdwara Act. Under tha Act the 
control of all the religious places of the Sikhs was handed over to the Sikh 
community, with the result that we find the Sikh community now as strong 
as any other community in India.

T he H onourable  Mr. HOSSAIN IMAM : Why not then for the entire 
Muslim community ?

T he H onourable R ata GHAZANFAR ALT KHAN: The question is
ask̂ d̂ by Mr. Hossain Imara why not such a measure then for the whole of 
India ? May I inform him that .Ajmer is the only directly administered area 
and legislation concerning Ajmer can only be brought in the Central Legisla
ture Legislation concerning places of worship in different provinces can 
easily be brought in the Provincial Councils. And naturally. Sir, if I were to 
make an attempt to bring in legislation of an all-India nature in this House, 
there would be the serious objection taken that inasmuch as the Provincial
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Councils contain a larger number of elected members with much smaller consti
tuencies, they are the most suitable places to pass legislation of this kind affect
ing religious shrines in their jiurisdiction. And now when I have confined myself 
to this one little place which is directly under the Central Legislature an objec
tion is raised as to why I have not brought in a measure for the whole of India. 
There is nothing to prevent my Honourable friends bringing in legislation for 
the whole of India, if they so desire, and I can assure them that without read
ing what they writ<e I wiU support any Bill provided its intention is to transfer 
the control of Miihammadan sacred places to the hands of competent, honest 
and disinterested elected representatives of the people.

T he H onourable Mb . HOSSAIN IMAM: W hy not for the Delhi 
Jama Masjid ?

T he H onoubable  L ieu ten an t-Colonel N aw ab  Sib MAHOMED 
AKBAR KHAN (North-West Frontier Province ; Nominated Non-Official): 
Why not have a minister for wcuj ffi ^

T he H onourable the PRESIDENT : May I ask Honourable Members 
to allow the Member in charge of his Bill to speak? You will all have your 
opportunity at a later stage to controvert his argumentb.

The Honourable Raja GHAZANFAR ALI KHAN : I am extremely 
grateful to you, Sir, for this kind protection, but I may assure you that these 
mterruptions by my friends on the right and loft really prove very useful. 
The Honourable* Sir Mahomed Akbar Khan has made the suggestion that 
we should have a minister for waqfs, I do not know, Sir, whether he has 
studied the fact that the present constitution would allow us to bring forward 
a BiU that we should have a minister for waqfs. I think the number of ministers 
ia Umited and all departments of Government are distributed among them and 
I do not think there will be room for the suggested minister. But if the consti
tution permits, I can assure you that I wUl support such a measure, and I 
will go a step further and say that nobody will be more delighted than myself 
if the Nawab Sahib were to become the first minister in charge of this port
folio, b9caus8 he has all along taken a very keen interest in the welfare of his 
comaiuaity, particularly in all matters concerning their religion.

Now, Sir, there is one other remark which, with your permission, I shall 
make about an Honourable colleague of mine, the Honourable Mr. Mahmood 
Suhrawardy. I shall be failing in my duty if I did not pay him the compli
ment of sa3ring that if any credit attaches to this movement to pass this legis
lation, he should be regarded as the pioneer of the movement and not myself. 
I am not referring only to signatures, which have been contributed by many 
people.

T he H onou bible  the  PRESIDENT: We are not distributing credit 
at this stage I

T he  H onourable R aja GHAZANFAR ALI KHAN : Sir, among the 
numerous papers which I have with me I find that the Honourable Mr. Suhra
wardy was the first person to raise the questioik of the Durgah Sharif on the 
floor oi this House by asking searching questions which made it impossible 
for Government to get away from the real issue.
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The H onoueablb Me. MAHMOOD SUHRAWARDY (West Bengal : 
Muhammadan) : Those were questions but I did not move a Bill!

Thb H onoubablb R a ja  GHAZANFAR ALI KHAN : Sir, if the Stand
ing Orders and Rules and the rigid control which you have over this House 
had allowed an e^̂ re ŝion of opinion in question time, I am sure ho would 
have suggested that a BiU should be brought. But within the scope of the 
rules he went to the greatest lengths he could in asking a question which reads 
as follows-----

T he H onoubable  the  PRESIDENT : How is that relevant to the Bill ? 
As I have said, there is no question of giving credit at this stage. You can 
apportion all credit afterwards. Will you confine yourself to the principles ?

T he H onoub vble R a ja  GHAZANFAR ALI KHAN : Coming back 
to the contents of the Bill, you will observe that in the Statem^t of Objects 
and Reasons attached to this Bill, which brief statement I would ask all the 
Honourable Members to read carefully, I have said that there is no other 
consideration for bringing this Bill except what is contained in that state
ment, which runs as follows------

The H onoubable the PRESIDENT : They have all read it.

The Honoubable Raja GHAZANFAR ALI KHAN : I am sorry, Sir, 
but in discussing the Motion that the Bill be taken into consideration, I have 
thought it my duty to emphasise such portions of the Bill which I think re
quire emphasising. Therefore I am not going to read out the whole Bill but I 
will confine myself just to one or two sentences. The objects of the Bill are 
merely to bring about a desirable change in the constitution of the Committee. 
Now, if my Honourable friends differ from me on a matter of detail, i.e., in 
regard to the number of members, what should be the franchise, what should 
be the qualifications of voters, what should bo the qualifications of candidates, 
I may assure them that I will certainly accept whatever suggestions they 
may make. I have no particular idea with regard to these details, except 
this, that the Committee should consist of independent Muslim members. 
Here, Sir, I may be permitted to remove one misunderstanding which might 
htive arisen in the minds of some of my Honourable friends, although I personal
ly think that there is no legitimate ground for such a misunderstanding 
arising, I may say that the Bill is not at all intended to interfere with the vested 
interests or the rights of those people who have been enjoying such rights for 
a long time. As a matter of fact, the source of income of the Durgah may be 
divid^ into two parts, one is the revenue from the villages and the rent from 
the houses in Ajmer, and the other relates to the offerings which worshippers 
going there make at the Durgah. According to the present custom which 
I believe is correct—and I am speaking subject to correction on this point, 
because on all other points I have made searching enquiry, the civil courts 
also have given decisions that those offerings are divided into two parts, half 
of which goes to the Dewan and the other half distributed by the Khadims. 
I have intentionally left that income alone, because I personally think I would 
be really committing a sin if I deprived those people of the little livelihood which 
they, who have been or whose ancestors have been serving this great sacred 
institution for so many generations and for so many years get from these 
offerings. Inadvertently, Sir-----II

Thb H ohottbablb thb PRESIDENT : Do not these people get wages t
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T h e  H onourable R a ja  GHAZANFAR ALI KHAN : No, Sir, they do 
not; their income is only that which the worshippers offer. That is why I 
have left that income absolutely out of the scope of my Bill. There are 1,200 
families and those 1,200 families are not to be starved by any piece of legisla
tion and the rights which they have been enjoying for generations together 
must be left alone.

T he H onourable L ieu ten an t-Colonel Naw ab  Sib  MAHOMED 
AKBAR KHAN : With your permission, Sir, may I ask the Raja Sahib a 
question ? Does Islam permit that you should become slackers and that 
you should depend on the offerings ?

T he H onourable the  PRESIDENT : Order, order. This does not arise 
at this stage. Will you (to the Honourable Raja Ghazanfar Ali Khan) please 
proceed ?

T he H onourable R aja  GHAZANFAR ALI KHAN : If inadvertently 
something has been put into the Bill which interferes with the legal existing 
right-s of any particular individual or class, I may assure my Honourable 
friends that I will be the last person to insist upon such a thing remaining in 
my Bill. Therefore, Sir, I would request them not to kill this measure, not to 
nip it in the bud. By doing that they may have just a temporary pleasure 
that they have won or they are victorious or they have defeated me, but I 
may tell them that we are answerable for our actions to our constituencies, 
to our community, and, above all, to God ; and therefore in the name of God 
I would beseech my Honourable friends to consider each and every clause of 
this Bill dispassionately and without imparting any heat or any irrelevant 
element into the matter.

Before I conclude, Sir, I would submit that the real controversial ques
tion in this Bill is the question of MtUatvalli being hereditary. As a matter 
of fact this is the only controversial point in this Bill and I may assure you 
that if that point wcw not contained in the Bill there would have been no 
opposition—not that anybody is personally interested one way or other, but 
because naturally if a Bill is brought to deprive a man, who claims that he has 
got hereditary rights, of those hereditary rights straightaway by a stroke of 
the pen, naturally I can understand some Honourable Members being hesitant 
in supporting such a measure. In the first place, I beg to submit that I would 
like to know the clause which affects the question of Mvtawalli beinz hereditary 
or otherwise. There is no denying the fact that under section 3 of the Act of 
1863 this Religious Endowment Act was only to be applied to the places where 
the post of MvJUmalli was not hereditary. That is laid down in that section, 
and if my Honourable friends would like me to read the section I will gladly 
do so, but I think we will have an opportunity later when we go into these 
details. Here it iB sufficient to say that whatever position the Mutawalli 
enjoys at present under the Act of 1863 he will continue to have it ; I would 
not like anything to be included in the Bill which would adversely aflfect that 
position. It is a subject-matter of controversy in the law courts and I would 
leave the courts to decide this question. That question we can amicably settle. 
May I request Honourable gentlemen to consider whether there is any justi
fication for opposing this measure or adopting any such tactics which would 
logically mean the killing of the Bill or that the Bill should not be passed at 
this session. As we all know, this is going to be the last session of the Council 
of State, and whatever stage of the Bill we may reach this session it will lapse 
after this Council adjourns. Anybody who wants to reintroduce this Bill shall
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have to take all the trouble over again from the beginning. In view of these 
considerations I would beg of them to unanimously adopt some solution by 
which we can arrive at an amicable decision. So much about my Honourable 
Muhammadan friends. Now, Sir, with your kind permission, I would make 
an appeal to my non-Muhammadan friends who are here in this House. Some 
people think that the best policy for the non-Muhammadan members in the 
matter of legislation of this kind is to remain neutral. I personally think that 
this will be a very wrong principle to adopt, particularly by this Honourable 
House, because what would it mean ? It means that we in this country really 
want a constitution which would set up two separate Legislatures, one consis
ting purely of Muhammadans, another consisting of Hindus, and the Bills con
cerning Hindus would be disposed of by the Hindus and tĥ  Bills concerning 
Muhammadans by Muhammadans. I do not think there is any Honourable 
Member here who would desire such a thing to happen. Now, we are all here 
to give our verdict jointly on anything which is brought on the floor of the 
House. Therefore non-Muhammadan members should sit like unbiased judges ; 
they should listen to both sides, they should carefully read the literature------

bUHGAn KHWAJA 8.V1IEB EIUj. 187

T he H onotjbablb the PRESIDENT : These remarks are a little bit 
premature ; they may be made after the consideration stage is finished.

T he H onoueablb R aja  GHAZANFAR ALI KHAN : I quite realise the 
mistake. Sir. I request you to be generous hearted to allow me to repeat these 
remarks at the third reading of the Bill. I am not going to make these remarks 
any further.

Sir, when this question of heredity is settled, then what remains in the 
Bill is, I believe, only one other point where there may be some controversy 
and that is that while in the Bill which I have now introduced I have proposed 
instead of five members, seven members of the committee, out of whom one 
shall be elected by the Khadims, one will be a nominee of the Dewan Sahib 
and five will be Indian Muslims. Here a question may well be asked : Why
have you given one nomination to the Dewan Sahib and no nomination to the 
Mutawalli Sahib ? This is a matter upon which there can be an honest difiFerence 
of opinion.

The H onoubablb the PRESIDENT : It is not necessary to go into these 
details at this stage.

The H onourable R aja  GHAZANFAR ALI KHAN : Sir, this was the 
only point which was controversial—some of my Honourable friends were 
interested—and I just wanted to say one word about it and then finish. I 
personally feel that a Mviavxilli is an executive officer of the committee and 
I know of very few instances where an executive officer will sit on the com
mittee and will also vote on his own actions.

Now, Sir, I am very grateful to you, and I am much obliged to my Honour
able friends for giving me such a patient hearing. I am sure I must have very 
nearly exhaust^ their patience, and now I would only appeal to them to 
carry on this debate in a friendly and cordial spirit and to see whether we can 
do anything for the betterment of our community.



Ths HoNotTEABtB THE PRESIDENT : Motion made :
“  That tho Bill to make bettor provisioi) for the administration of the Durgab and 

tho Enciowment of tho Durgah Khwaja Moinuddin Chisti, generally known as the Durgah 
Khwaja Saheb, Ajmer, be taken into consideration

As Honourable Members know we have a very important meeting of the 
Empire Parliamentary Association this evening at half past five, I therefore 
propose to adjourn the debate on this Bill till the next non-official dky.
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The Council then adjourned till Five of the Clock on Friday, the 28th 
February, 1936. •



Friday, 28th February, 1936,

COUNCIL OF STATE.

The Council met in the Council Chamber of the Council House at Ftre 
of the Clock, the Honourable the Prenident in the Chair,

. QUESTIONS AND ANSWERS.

CONSTEUOTION OF THE NEW HOWRAH BBIDOX.

41. T h e  H o n o u b a b l e  Mb. V. V, KALIKAR: (a) Did a deputation 
of some members of the Legislative Assembly wait upon the Honourable 
the Commerce Member and the Honourable the Member for Industries and 
Labour regarding the question of the new Howrah Bridge contract ? If so, 
when ?

(6) Has apprehension been expreĵ sed in certain quarters that the contract 
for the construction of the bridge might be placed outside India to a non- 
Indian tenderer ?

(c) Who is the final authority in placing the contract with a tenderer ?
(d) Do Government propose to take steps to ensure the placing of 

the contract in India with an Indian tenderer ? If so, what steps ? If not,
why not ?

T h e  H on o itra b le  M b . T. A. STEWART: (a) Yes. On the I5th Febru
ary, 1936.

(6) YeR.
(c) The Howrah Bridge CommiHsioners, subject to the approval of the 

IxKjal Government.
{d) No. For the reason I have just stated the matter is not within the 

competence of the Government of India.

T o ta i .  N u m b e r  o f  O f f i o e b s  i n  t h e  S u p e b i o b  S e b v i o e  o f  t h e  M s m o A L  
D h p a b t m e n t  o f  S t a t e -m a n a o e d  R a i l w a y s .

42. T h e  H o n o u r a b l e  R a j a  GHAZANFAR ALI KHAN : Will Qovem* 
ment be pleased to stat̂  the total number of superior officers in the Medical 
Department of State-managed Railways ? How many of thes« are (a) 
Europeans, (b) Anglo-Indians, (c) Hindus, (d) Sikhs, and («) Muslims ?

T h e  H o n o u b a b l e  S i b  GUTHRIE RUSSELL: The total number of 
officers in the superior service of the Medical Department on the State- 
managed Railways including ô ie Malariologist is 41,
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They are as follows:
Europeanfl . .
Anglo-Indians . 
Hindus . .
SikhB . . .
Muslima . •
Indian ChriBtians .

13
3

17
3
4 
1

Thb H o n o u r a b l b  Mr. SATYENDRA CHANDRA GHOSH MAULIK: 
Will the Gk>veniinent be pleased to state the number of Chief Medical Officers 
on State-managed Railways ?

T h e  H o n o u b a b l e  S i b  GUTHRIE RUSSELL : As there are five State- 
managed Railways, there must be five Chief Medical Officers.

T h e  H o n o u b a b l e  M e . SATYENDRA CHANDRA GHOSH MAULIK : 
How many of them are Hindus and how many Muhammadans ?

The H o n o u b a b l e  S i b  GUTHRIE RUSSELL: There is one Muham̂  
madan, I think, and there is also ona Hindu.

PRESENTATION O'F THE GENERAL BUDGET FOR 1936-37.
T h e  H o n o u b a b l e  Mb. A. J. RAISMAN (Government of India : Nomina

ted Official): Sir, I rise to present the statement of estimated expenditure 
and revenue of the Governor General in Council for the year 1936-37 in respect 
of subjects other than “  Railways

2. The broad picture from the background of which these figures of public 
finance stand out is one of a continuance of modest and unspectacular, but 
none the less persistent, recovery from the depths of the catastrophic depression 
into which India, in common with the rest of the world, was precipitated 
barely five years ago. Since then, despite the proofs of its extraordinary 
power of resistance to economic stress which India has provided, we have 
hardly ventured to count with confidence on any improvement which was 
not actually in sight, or to reckon any ground as reconquered until we were 
aotually setting our feet upon it. It is only necessary to look round the 
world as it is today, and particularly at the present plight of many countries 
less fortunately situated than India, to realize the justification for this attitude 
of caution.

3. This in brief is what has happened in regard to the estimates for 1934
36, and as we shall see later, for the current year. When Mr. Tallents presented 
the estimates in this House a year ago, it was anticipated that the year 1934-35 
would end with a surplus of Rs. 3,27 lakhs. The final accounts actually 
disclosed a surplus of Rs. 4,95 lakhs, or Rs. 1,68 lakhs more than we had dared 
to hope. The main contributing cause was an excess over the revised forecast 
of Rs. l i  crores under Customs and Excise, due to an unexpectedly large 
volume of trade in the closing months of the year. *

4. Honourable Members will perhaps recall that it was finally agreed, 
in the (jourse of last year’s Budget proceedings, that after certain other non- 
peourring objects had been provided for, the whole of the unallocated surplus 
of the year 1934-35 should constitute a Fund for the Economic Development 
and Improvement of Rural Areas. The amount of this unallocatecl surplus 
was then expected to be about Rs. 1,13 lakhs, but as a consequence of tb^



improved roHults which I have just mentioned, the figure now turns out to be 
Rs. 2,81 lakhs, the whole of which is therefore transferred to the Rural Develop
ment Fund, In September last a paper was circulated showing that out of 
this fund Government had allocated Rs. 15 lakhs for the improvement of the 
Co-operative Movement and Rs. 92J lakhs for grants to the Provinces on 
schemes approved by the Government of India. The balance in the fund 
therefore stands at Rs. 1,73} lakhs, and before proceeding further, I shall now 
explain to the House the way in which it is contemplated that this sum should 
be utilized,

5. In the first place, it is proposed to make four grants for objects directly 
connected with the economic improvement of rural conditions and the amelio
ration of village life. These are :

(1) A grant of Rs. 30 lakhs for Agricultural Research. Of this Rs. 10 
lakhs represents the amount still due to the Imperial Council of Agricultural 
Research of the block grant of Rs. 26 lakhs originally promised to it when 
it was established. The remaining Rs. 20 lakhs will be used to finance urgent 
scheme  ̂ including sugar cane research, and investigations into the dair3ong 
side of animal husbandry".

(2) A grant of Rs. 10 lakhs to the Indian Research Fund Association, 
the amount to be devoted mainly to schemes connected with the prevention 
or cure of malaria, which is such a blight on the health of India’s rural 
population.

(3) A grant of Rs. 5 lakhs for the benefit of cottage and small scale woollen 
industries. As was recently announced, the Government of India were not 
satisfied that a (iaso for protection of the woollen industry had been established, 
and indeed an important section of the industry made no attempt to present 
its case. But Government agree with the view of the Tariff Board that the 
cottage and small scale industry could derive great benefit from technical 
advice and assistance in marketing arrangements, and they propose to provide 
Rs. 5 lakhs to be spread over 5 years for this purpose. The schemes financed 
from this grant will be in the hands of the provincial Departments of 
Industries.

(4) A grant of Rs. 20 lakhs to the Fund for capital exi)enditure on the 
development of broadcasting. The value of this medium for instruction on 
agriculture, sanitation and other matters of prime concern to the villages is 
now generally recognized, and this additional grant will assist the further 
development which is necessary in order to make these advantages more 
widespread than at present.

6. When these grants have been made there will remain in the Fund 
Rs l,08i lakhs, most of which will probably l)e allocated to the Provincefi. 
in the same way as tlie previous Rs. 92J lakhs, for expenditure on schemes 
to be approved }>y the Government of India. Honourable Members have,
1 think already been furnished with a description of the schemes which have 
hitherto been approved. The Government of India are now awaiting further 
detailed information of the actual progress of these schemes, which they 
expect to receive very shortly. It will then be possible to review the position 
and see what modifications are desirable in the conditions of the ^ants. While 
the Provincial Governments are of course much more closely in touch with 
local conditions, the Government of India realize their responsibility for 
seeing that the money is spent in the most useful and effective way. I majr 
add, Sir, that they intend to keep the legislature fully informed of their deci
sions and of the manner in whicn they intend to prooeed.
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7. The total of the Bums which are thus to be devoted to various forms 

of rural amelioration is, I suggest, an impressive amount when viewed in 
relation to the resources of India, and 1 have no doubt that Honourable 
Members of this House will agree as to tlie desirability of spending mcwiey 
on these objects. The field for effort is of course tremendous, but we may 
reasonably hope that the activities directly financed will in turn provide a 
stimulus which will result in an ever widening circle of benefit to the villager.

8. That finishes what I have to say about the year 1934-35. I turn 
now to the figures of the current year 1935-36. Here too the revised forecast 
shows a surplus of Rs. 2,42 lakhs instead of Rs. 6 lakhs which we anticipated 
a year ago. Whereas in the Budget we estimated a Revenue of 82*99 crores 
and an Exp^diture of 82*93 crores, we now expert tljat the Revenue will 
amount to 86.52 crores and the Expenditure to 84*10 crores. I will now 
indicate the main causes of these variations.

9. On the revenue side the total excess is Rs. 3,53 lakhs, of which the main 
component is Rs. 1,85 lakhs of additional revenue from the import duty on 
sugar. The estimation of the revenue from imports of sugar has always been 
a matter of extreme difficulty, liable to be grossly falsified by the results and 
to produce fluctiiations which may l>e a source of serious embarrassment in a 
budget of the total dimensionif) of the Indian budget. When your total 
revenue is in the neighbourhood of Rs. 80 crores and you have a single item 
which is liable to fall short of your expectations by as much as 3*16 crores, 
as happened so recently as 1931-32, it behoves yon to treat that item with the 
utmost caution. It may be thought that it is a comparatively simple matter 
to subtract from India’s total consumption of whit/O sugar the total Indian 
jMToduction, and thus arrive at the margin available for imports. But that 
would merely mean subtracting one variable and unknown quantity from 
another. We have never known the exact dimensions of India’s total con
sumption—or only have an approximate idea. Similarly while we know 
pretty well the capacitĵ  for factory production of sugar in India we have no 
accurate? means of estimating how much is procluced otherwise than in fac
tories, that is in Khandsaris. On the facts as we now see them we consider 
that there must have been a sudden rise in total consumption, and that while 
factory outturn is exceeding our expectations as proved by the ('xcise figuren, 
Khandsari production has declined. The result is that imports have been 
maintaining themselves at a figure only slightly lower than that of last year, 
although the imports in January oi this year show a marked decline and are 
only two-thirds those of January 1935.

10. Besides the import duty on sugar we anticipat(‘ excesses in various 
other Customs heads and also from the excises on sugar and matches. A 
notable feature is a large drop in the receipts from cotton fabrics of British 
manufacture but this is more than made up by the duty on non-British imports, 
mostly of course from Japan, which did not fill up its quota last year and has 
been making up leeway. We also hope to realize Rs. 40 lakhs more than our 
(original estimate on Income-tax, another index of trade recovery.

11. Further pointers of the same kind are first the greater absorption 
of small coin, which is likely to produce a surplus of Rs. 16 lakhs under the 
heading Mint and secondly an improvement of Rs. 19 lakhs under Posts and 
Tele^aphs. This improvement is due in the main to increased sales of stamps 
and ad^tional receipts from trunk telephone calls, as well as to lower rates 
of interest. We budgetted for a deficit of Rs. 13 lakhs, but now expect instead 
a surplus of Rs. 6 lakhs.
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12. I said just now that the rovised forecast of expenditare in the ourrcnt 
year was 84* 10 crores against the original estimate of 82*93 crores, an increas('

• of Rs. 117 lakhs. The main causes are the following :
(i) Extraordinary payments.—Here Rs. 41J lakhs represents th('

expenditure which is o^ cted  to be incurred from civil funds 
in connection with the Quetta earthquake. This covers all the 
special arrangements for extra police, public ĥ âlth, the pro
tection of property in the ruined city and the labour and plant 
required for salvage and site clearance operations. It ̂ also 
includes a contribution of Rs. 10 lakhs to H. E. the Viceroy’s 
Quetta Earthquake Relief Fund, and provision for assistance 
to the rural population to repair their irrigation channels.

(ii) Interest.—Here a number of different factors are likely to result
in a net charge of Rs. 10*63 crores against Rs. 10 39 crores 
originally estimated, i.e., a worsening of Rs. 24 lakhs.

(iu) Currency and MifU.—The increase of Rs. 10 lakhs, due to a 
larger demand for currency notes and small coin, is outweighed 
by the revenue increase which I just mentioned.

(iv) Miacellanecms adjtistments.—The increase is due mainly to the. 
additional payments which will have to be made to the jute 
growing provinces because of the extra yield of the jute export 
duty, of which they receive half.

13. I shall now explain to the House how it is proposed that the surplus 
of Rs. 2,42 lakhs, with which the current year is exxK̂ cted to close, should be 
dealt with. In the first place we propose to allot Rs. 45 lakhs to a special 
fund for assisting the two new provinces of Sind and Orissa to meet the initial 
expenditure which they have to incur on providing themselves with the necew- 
sary official buildings. It was originally contemplated that the amounts 
should be advarujed and that interest should be charged on the loans until 
they were repaid. But to do this would be to treat them less favourably 
than the existing provinces, which started off on their careers with an equip
ment unencumbered by such debt. Moreover an initial handicap of this kind 
would have to be taken into account when the subventions which thes(‘ 
provinces are to receive are being assessed, and assistance would have to be 
given to meet it, an unnecessary complication of a simple issue. Of the amount 
of Rs. 45 lakhs, to which tli(‘ Government of India’s contribution will bi* 
strictly limited, Rs. 17| Inkhs will be given to Shid, which already has a con
siderable number of the necessar}̂  buildings, and Rs. 27̂  lakhs to Orissa, 
which starts off with a lesser equipment.

14. This leaves a balance of Rs. 197 lakhs available from the anticipatê l 
surplus of the current year. Before explaining how we propose to use this 
balance I must ask the Houst‘ to look forward a little into the future and to 
visualize the situation with which the Government of India will be faced in 
the first year or two following the establishment of provincial autonomy, 
which we may assume will begin in April, 1937. In the first place, Burma 
will be separated, and the separation will leave us Rs. 2̂  crores worse off 
than we are now. In the second place, a beginning will have to be mad(' 
of those financial adjustments between the Centre and the provinces whicli 
the new Constitution entails. We cannot of course at this stage attempt to 
predict the results of Sir Ott̂ o Niemeyer’s inquiry, but it would not be prudent 
to assume that any lesser sum than Rs. 2 crores will be necessitated by the 
initial adjustments. Of this worsening of at least Rs. 4f crores we may 
perhaps, in a spirit of reasonable optimism, reokcm that a continuance of the
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present improvements in revenue, together with some reduction m interegt 
charges will in the course of the next two years make good to us the greater 
part if not the whole. Thus on the basis of the existing level of taxation, and 
of the presf̂ nt rate of improvemcmt of revenues, the income and expenditure 
of 1937-38 would roughly balance. But there is an oth er factor in th e  situa
tion of which Honoiu*able Members will become aware when I have explaine<l 
our proposals for the coming year—a factor which will have the effect of 
(K>stponing by one year the date by which we may e x p ec t that our revenues 
will have grown to the figure which is adequate to meet the charges involved 
by the coming into effect of provincial autonomy. So in order to enable 
ourselves to shoulder the new load from the start without incurring a deficit 
we propose that this balance of Rs. 1,97 lakhs should be transferred to a Revenue 
Reserve Fund, which will be available to tide us over the difficulties of the 
first year of the new regime. Thereafter we think it justifiable to hope that 
the continuance of present tendencies will place in the hands of the Govern
ment of India resources adequate to enable it to fulfil in reasonable measure 
the obligations which may be imposed on it at that stage of the new 
constitution.

15. I come now to the estimates of revenue and expenditure for the 
coming year 1936-37. We have budgetted for a total revenue, excluding 
railways, of course, of 87-35 crores, or Rs. 83 lakhs more than our revised 
estimate for the current year. Of this 54*82 crores represent the estimated 
customs and excise receipts, which allow for a decrease of Rs. 1,60 laklis on 
imports of sugar and an incre€uje of Rs. 1,71 lakhs on other items. I have 
already explained to the House the position regarding sugar. Slowly but 
surely—and at times not very slowly either—indigenous production, under 
the stimulus of the protective duty, has expanded its market and ousted 
the imports from abroad, and all competent observers are agreed that the day 
is now rapidly approaching when India will be completely self-supporting. 
In these circumstances, when the end is virtually in sight, and the only room 
for argument is whether it will come to-morrow or the ^ y  after, what reliance 
oan we place on imported sugar as a source of revenue ? In each of the last 
two years it has exceeded our expectations, and this time it may well elude 
us again but on the other side. We have taken a figure of Rs. 2 crores, which 
in the circumstances of the present moment is if anything an optimistic figure. 
From the excise on indigenous production we look for Rs. 1,96 lakhs, an 
increase of about 15 per cent, over our revised estimate for the current year.

16. The only other revenue items which I would mention are Income- 
tax and Currency receipts. Under the former wo are reckoning on the more 
favourable condition of trade to yield us 17 *60 crores or Rs. 80 lakhs more 
than the revised estimate of the current year. Under Currency receipts the 
estimate of Rs. 81 lakhs includes Rs. 65 iakhs as the Government of India’s 
share of the profits from a full year’s working of the Reserve Bank.

17. The total expenditure for 1936-37 we have placed at 85-30 crores. 
This is Rs. 1,20 lakhs higher than the revised estimate for the current year. 
The notable features are a decrease under Interest and increases under Miscel
laneous Adjustments, Civil Administration and Defence. The increase under 
Civil Works is due largely to the increased payments to the Road Fund con
sequent on the increas^ yield of the duty on motor spirit.

18. Under Interest the figure is 9*20 crores, a reduction of nearly Rs. 14 
crores on the revised figure for 1935-36. The reason is that we shall be getting
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the full benefit of the conversion operations of the current year, while at the 
same time we hope to repay £16* 8 millions of per cent. Sterling Stock which 
matures next year without floating a fresh loan. Actually the improvement 
is over Rs. 2 crores, but owing to a change in the method of accounting re
lating to the Indian Military Service and Indian Civil Service Family Pension 
Funds Rs. 62 lakhs, representing the interest on the balances in those funds, 
has for the first time b^n charg^ under this head. I may add that the same 
change results in reductions totalling Rs. 54 lakhs under the headings of 
Military and Civil Pensions.

19. The increase under Miscellaneous Adjustments is due to provision 
of Rs. 1,58 lakhs for sub ventions to Sind and Orissa, Rs. 1,08 lakhs for Sind

„ and Rs. 50 lakhs for Orissa. As Honourable Members are by this time aware 
it has been decided that these two provinces shall come into being on April 
1st, 1936, before the inception of Provincial Autonomy. It has been re
cognize that^r some years subventions to these provinces will be inevitable, 
and the definitive size of those subventions will be determined by His Majesty 
in Council after Sir Otto Niemeyer̂ s report has been taken into consideration. 
The present subventions are purely provisional in their nature and are in no 
sense intended to prejudge the issue. They are merely intended to provide 
the provinces with small opening balances and enable them to carry on for 
the first year without incurring a deficit.

20. Of the increase of Rs. 64 lakhs under Civil Administration Rs. 11 
lakhs is accounted for by the fact that during the current year the cut in pay 
was still operative on one out of the twelve monthly pay days. Then there 
are Rs. 18 lakhs for two public health schemes in Delhi. One relates to the 
method of dealing with the refuse of Delhi, a matter which, as Honourable 
Members are aware, has provoked strong criticism. A provision of Rs. 13 
lakhs has been made for this. The other Rs. 5 lakhs is to permit of a start 
being made with a scheme for dealing with the sewage, the existing system 
having been found to be inadequate and defective. The progress of the 
development of Broadcasting will require a further Rs. 4 lakhs, and under 
Civil Aviation, where increased maintenance cliarges follow on the capital 
programme, we have provid(̂ d an additional Rs. 5 lakhs.

21. The Defence Budget stands at 45*45 crores, but this includes Rs. 60 
lakhs for reconstruction at Quetta and Military stores consumed as a result 
of the earthquake. The remaining figure of 44*85 crores would seem to 
compare favourably with the present year’s figure, but this is partly due to 
the change in the method of accounting for the Indian Military Service Family 
Pension Fund. The correctly comparable figures show that there will be an 
increase of Rs. 21 lakhs, of which Rs. 5 lakhs is due to the restoration of the 
remaining half of the cut in pay of British soldiers. The remainder of the 
increase is more than accounted for by an increased provision of Rs. 20 lakhs 
for ordnance stores. Honourable Members will recoUect that it has been 
repeatedly pointed out in recent years that the present budget figures cannot 
be taken as representing permanentl) the normal level of Defence expenditure. 
There have in the past been surplus stocks of ordnance stores which are now 
almost exhausted, and the cost of replacement means an inevitable increase.

22. Besides the provision of Rs. 60 lakhf? relating to Quetta in the De
fence Budget, there is a provision of Rs. 40 lakhs on the Civil side under the 
head “ Extraordinary Payments*'. Of this Rs. 12 lakhs is for the continuance 
of special establishments and site clearance operations and Rs. 28 iakhs for 
r««onfltruction. I may mention here that during the current year we estimate 
that we shall have s]>ent Rs. 4U lakhs from Civil funds, and Rs. 36 lakhs
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from Army funds on relief, temporary housing and salvage and on the be
ginning of clearance operations. By ^ e  time we have finished clearance and 
are reiSy to begin reconstruction we shall have spent nearly a crore. The cost 
of the reconstruction, both Civil and military, is at present, estimated at 
something over Rs. 7 crores, but as the work will take 7 or 8 years to carry 
out, the incidence of expenditure is unlikely to be more than a crore in any 
single year. That in feet Is the rate at which it is contemplated that the 
programme of reconstruction will proceed.

23. In̂ Aiew of the criticism which has already been made of the method 
of financing the reconstruction of Quetta from revenue, the Honourable 
the Finance Member is explaining in another place the principles on which this 
policy is baaed. I will here only indicate briefly the main reasons for such a 
course.

(1) The work will not be productive of any receipts from whtoh the interest 
and amoritization charges of a loan could be met.

(2) We have in recent years made a reduced provision of only Bs. 3 crores 
for the reduction and avoidance of debt. We cannot now hope for an early 
resumption of the contribufeions from Railways to genreal revenues, which 
would have enabled us to bring the Sinking Fund provision nearer to its 
former level. We should therefore avoid an increase in the improductive 
debt.

(3) If we borrowed to pay for Quetta, the full burden of the additional 
load would fall on the years which follow the completion of the work. Those 
will be the years in which the Centre will be due to be distributing a 
portion of its income-tax receipts to the provinces, and we should do nothing 
to increase the financial difficulties of that stage, or to diminish the amount 
ultimately available for the, provinces.

24. Under Posts and Telegraphs we are coanting on a continuance of the 
improvement, and a revenue of Rs. 38 lakhs higher than our revised estimate 
for 1935-36. We have put the gross receipts at 11*88 crores and working 
expenses at 10*93 crores, so that the figure for net receipts is Rs. 95 lakhs. 
Against this the interest charges are Rs. 80 lakhs, so that we estimate a net 
surplus of Rs. 15 iakhs. The expenditure includes an enhanced provision 
of Rs. 2 lakhs for providing improved postal facilities in rural areas. I may 
add that it has bwn decided that the depreciation fund should henceforth 
be replaced by a fund for renewals and minor improvements. This will take 
over the existing depreciation fund of Rs. 3,17 lakhs. The annual contribu
tions will be fix^ far periods of five v̂ ears, and for the first five years it has 
been calculated that Rs. 25 lakhs will be an appropriate figure. This com
pares with Rs. 20 lakhs provided last y ea r for the depreciation fund.

2.̂ ). 1 may now .sum niarfze the estiniateK fo r  1936-37 as follows :—
Crores. *

Hevenue 87*36
Expendifurf*  ̂ 85*30
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SurphiM 2.05

This then is the margin which we consider to b# fairly available for re
duction of taxation, and I shall now state what the proposals are.

26. In the first place we propose to go as far as this surplus permits towards 
meeting the claim for the abolition of the en̂ ergency taxes upon income. 
The complete removal of the present surc'harge of one-sixth on income-tax



and.supertax would cost Rb. 2,76 lakhs per annum, while the abolition ofthe^
tax on incomes between Bs. 1,000 and Rs. 2,000, which ranks with the sur
charge as an emergency impost, would cost a further Rs. 47 lakhs.—Rs. 3>23 
lakhs in all. We cannot therefore remit the whole of this taxation. What
we propose is to abolish entirely the tax on lower incomes and to reduce by
half the present surcharge, which will therefore be one-twelfth instead of
one-sixth. The cost of the proposed reductions is Rs. 1,85 lakhs, and this leaves
us with only Rs. 20 lakhs of the surplus for 1936-37 of wtich it may be said
that Rs. 16 lakhs consists of the estimated surplus under Posts and Tele
graphs.

27. In the second place, therefore, we propose to make a concession
in postal rates which is modest in cost but which we believe will be very widely
appreciated we propose to increase the weight of the one anna letter from
a half to one tola, and to charge an additional half anna for every additional
tola. This will cost Rs. 13 lakhs a year, and will therefore dispose of nearly
the whole of the estimated surplus of Rs. 15 lakhs on the Posts and Telegraphs
budget.

28. That, Sir, brings me to the end of my speech. In these proposals
the prime necessity of maintaining India’s credit and husbanding her re
sources to meet the demands of a new regime have been kept in view. Subject
to this guiding consideration, they give such relief as is possible from the
burden of direct taxation, while from the fortunate accrual of an unforeseen
excess a further measure of benefits is distributed to the millions who dwell
in the villages of India. (Applause.)
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STATEMENT OF BUSINESS.

T h e  HoNauRABLE K u n w a r  Sir  JAGDISH PRASAD (Leader o f  the
House) : Sir, during the next week the Council will sit only on Friday, the
6th March, on which date, as Honourable Members are aware, there will be
the general discussion o f  the Budget.

T h e  H o n o u r a b le  th e  PRESIDENT: Honourable Members, before
I adjourn the Council to the 6th March, I wish to point out that on that day
the general discussion of the Budget will take place. As a rule there are many
Bpeŝ ers on that day and I have therefore decided to convene the Council at
10-30 A. M. instead of the usual time 11 a .m . I also wish to point out that
this will necessitate a slight modification in the time of the taking of the
group photograph and I ^ t  Honourable Members will be present for the
gioup photograph punctually at 10-15 a .m . on that day. The Council will
now adjourn.

The Council then adjourned till Half Past Ten of the Clock on Friday,
the 6th. March, 1936.



CORRICENDUM.

In Council of Slate Debates of the 18th September, 1935, page 97, in
ihe answer to question No. 61 for “ calculation** read ''calculations**.




